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LEGISLATIVE ASSEMBLY
Wednesday, R4th February, 1943. .

. The Assembly met in the Assembly Chamber of the Council House ab
Eleven of the Clock, Mr. President (The -Honourable Sir Abdur Rahim) in

the Chair. —_

‘ STARRED QUESTIONS AND ANSWERS.

(#) ORAL ANSWERS. '
EFFBOT OF WITHDRAWAL OF WHEAT PricE CONTROL.

+178. *Mr. Amarendra Nath Ohattopadhyaya: (&) Will the Honoureble the
¥ood Member be pleased to state if he is aware of the fact that in the markcts
of Karschi, Hapar, Cawnpore and Calcutta the price of wheat remained on the
14th February at the controlled rate level, viz., Rs. 6-4-4,-Rs. 5-14-9, Rs. 7-4-5
and Ra. 6-8-0 per muund respectively, and after the control in the Puujab had
been withdrawn, the price level at Lyallpur rose up tc Rs. 11-9-0 per maund
from Rs. 5, the controlled rete?

" (b) Tf the answer to (a) above be in the affirmative, will the Hounourable
Member bé pleased to state if the same continues and he insists on withdrawal
of control? )

(¢) Is it a fact that the United Provinces and Sind Governments have refused
to withdraw the control price of wheat iri spite of the withdrawal of control by
the Central Governiment? If so; what effect would this non-withdrawal of control
in the two Provinces lead to? What is the price level of wheat in Delhi at
present? Is_ it generally available to public? :

Mr. K, G. Ambegaonkar: (a) As regards the first part of the question, the
Government of India: are aware that the controlled rates at the places stated
remained at the levels ‘mentioned but are unaware of any business being tran-
sacted at these rates. The answer to the second part of the questinn is
‘yes’. ' . '

(b) As regards the first part of the question, the controlled rates still conti-
nue norninally so far as Government of India are aware. As regards the second
part the Government of India see no reason to revise their present policy.

(¢) The Governments of United Provinces and Sind have not- withdrawn
the control price on wheat in the primary wholesale markets. The non-with-
drawal is likely to result in the present supply conditions continuing unchanged
in these provinces. The present price level of wheat in Delhi is R%. 11/14/-
per maund wholesale. It issunderstood that the public have now no undue
difficulty in obtaining wheat. - '

, PaPER AND NEWSPRINT PoOSITION. .

' 1179. *Mr. Amarendra Nath Chattopadhyaya: (u) Will the Honourable the
Commerce Member be pleased to state the total tonnage of paper
produced in India by the paper mills and the total tonnage of paper manufactured
by hand in India? ‘ ’ , . ’

) (b) What was the tonnage of paper in stock’in India including imported paper
with the stockists und milis or. the 81st December, 1942?

(e) What tonnage of paper and news print had been imported to India during
1942 and what was the total consumption of paper in India during 1942?

(d) What was the total tonnage of paper consumed by the civil population
and the newspapers. during 1941 and 1942 and what was the tonnage of paper
consumed by Government befcre the war and during the war, i.e., 1940, 1041
and 19427

() What arrangements are being considered by the Honourable Member for
easing the inconvenience caused to the civil population by releasing ten per cent.

tAnswer to this question laid on the table, the questioner being absent.

( 553 ) , AW
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only of the whole production of paper in India for the use of the civil popula-
tion ? )

(§) What arangements are being considered by the Honourable Member for
giving licences for the purchase of ‘‘news reel’’ for newspapers (old, proposed
and new ones)? ls there any arrangement for facilitating the imports ' of news-
print for the old and proposed newspapers who are waiting for permission?

Mr. T. S. Pillay: (a) The production of paper of all kinds excluding news-
print for 12 months ending December, 1943 by papeg mills in India is estimat-
ed at about 96,000 tons. Definite information with regard to the production
of hand-made paper is not available but it is believed that the productive capa-
city in this respect is about 2,200 tons per annum. , L

(b) T regret that the information asked for by the Honourable Member
‘is not. available. : ’ :

(c) Imports duripg the first eleven months of 1942 amounted ¢o 13,165
tons of .newsprint and 11,460 tons of other paper including boards and old
newspapers. Jt is difficult to give any accurate information about total con-
sumption of paper. An estimate for 11 months of calendar year 1942 puts it
at 112,416 tons. The requisite figures for the calendar year - under the above
heodings are not available. )

(d) 1 presume that the Honourable Member includes newsprint in the term
“‘paper’’ used in the first part of the question. Hstimates of the consump-
tion of paper by the civil population and the newspapers can at best be very
rough and aecording to the information availablé they may be put at about
161,000 tons for the year 1940-41 and 119,000 tons for the year 1941-42. As
regards thc second part of the question, T may explain that Government’s
accounts for consumption of paper are kept by financial years. Here again,
‘T regret, I can.only give rough figures of consumption. For the year 1938-39
the figures reported wure to the order of 20,000 tons; for 193%:40, 20,400 tons;
for 1940-41, 27,500 tons and for 1941-42, 36,000 tons.

(¢) The order reserving 90 per cent. of Indian production of paper for
Government applies only to the period ending March 1943 after which it is
expected to release s much larger percentage of Indian production for civilian
consumption, ‘

(f) Newsprint in reels can be puichased by a newspaper on obtaining a
Quota Allotment Certificate issued by the Chief Controller of Imports. For
the import of newsprint from North America, the Government of India have
accorded,as high a priority as is consonant with the importance of this commod-
ity ‘in relation to other cargo offering for shipn;xent. A copy of a Press Note
on the subject recently is‘sued is placed on the table.

PRESS NOTE.
Supply and Distribution of Newsprint.
The position in regard to the supply and distribution of newsprint was recently dis-
cussed with representatives of the Indian and Eastern Newspaper Societv and the Indian
Languagp and Newsnaper Association. As a result the Government of India have promul-
gated orders on Febrnarv 18. 1943, further restricting sales and purchases of newsprint
and prohibiting theé starting of new newspapers without the previous sanction of the
Central Government. [
Several other sugeestions for economy in the consumption of newsprint as well as
for an enuitahle distribotion of newsprint amoog newspapers were also made during these
discussions. These surgestions are now heing considered hv Government.
CoMMERCE. DPPARTNENT ;
New Delhi, February 19, 1943.

TERMINATION OF SERVICES OF INDIANS FMPLOYED BY THE CEYLON GGOVERNMENT
, D¥PARTM¥NTS, .

180. *Mr. Govind V. Deshmukh: Will the Honourable Member for Indians

" Overseas please’ state if il is a fact that notices were served on Indians in

Cevlan emploved in such departments as the Air Raid Precaution and Supplv

and holding temporary, acting and substitute appointments terminating their
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" gervices from August 3lst last? Is it also a fact that while the services of
_ Indians were terminated, the evacuees from Malaya and other places were allowed
to continue in service? )

Mr. A. V. Pai: The Chief Secretary to the Government of -Ceylon has
informed us that these.stutements are entirely incorreet. The answer to both
parts.of the question is therefore in the negative.

REPRESENTATIONS FOBR SUSPENSION OF HaJ PILGRIMAGE.

181. *Mr. Muhammad Azhar Ali: (s) Will the Honourable Member for
Indians Overseus please state if Government are aware of the fact that the Daily
Hagigat of Lucknow has published in its issue of January 21, 1943, on page 8
-under the heading ‘‘Haj ke mauke par His Majesty Sultan Ibn.Saood ki takrir”
a speech delivered by His Majesty Sultan lbn-i-Saud at Meccs in which the
Sultan #s reported to havg said that ‘the Government of India have informed
hin thit since the Associations of Ipdian Muslims apprehend danger of life on
the way, the Government did not permit pilgrims to sail for Hedjaz, That the
British Government hud 1nade arrangements to provide ships and convoys for
the pilgrims, but the Muslim Associations felt that the Indian Ocean was not
safe’? ’ ‘ '
(b) Is it & fact that Muslim ,Associations made representations to Government
for stopping pilgrims from sailing this véar?

(¢) If the replies to parts (a) and (b) be in the affirmative, do GGovernment
propose to give the names of such Muslim Associations, and lay their representa-
tions on the tible of the House or publish_them for the knowledge of the general
Muslim public? If not, why not?

Mr. A. V., Pai: (a) to (c). Governments have seen the issue of the paper
referred to. According to their information the translated report of the
specch given by His Majesty King Ibn Saud is not accurate. As already
stated in the Press Communigfie dated the 2nd October, 1942 Government
.consulted representatives of the Port Hnj Committeces, members of the Cen-
tral Haj Committee who were awiilable in Delhi and other ‘representative
Muslims. . _

‘Mr. Muhammad Azhar Ali: As the Honourable Member says ihat the
translation of His Majesty King Ibn Saud’s statement is not nccurate, will
the Government obtain an accurate statement and place it on the table of
‘the Hpuse? ' .

Mr. A. V, Pai: The Honourable Member will appreciate. that it would not
be proper for me to discuss in this House or comment on a-speech delivered
by a foreign sovereign on a public occasion.

Mr. Lalchand Navalrai: ‘With reference to part (a) of the question, it is
said that the Muslith Associations felt that the Indian Ocean was not safe.
Was it a fact or was it only in imagination?

Mr. A. V. Pai: That again is a quotation - from the speech which, as T
have already said, T would not like to comment upon. N

Mr. Muhammad Azhar Ali: Will the Government place the names of
those gentlemen, who gave that opinion, on the table of the House?

Mr. A. V. Pai: T have already stated that they nre representatives of the
Port Haj Committees, members of the Céntral Huj Committee who were
avai}able in Delhi and other representative Muslims. . '

REPORT OF COMMITTEE FoR ENQUIRY INTO THE DEATH OF NATMA BEGAM AT TRWIN
HosriTaL, NEw DELHI !

182, *Mr. H. A. Bathar H, Essak Sait: With reference to starred question
No. 381, dated the 17th March, 1941, will the Honourable Member for Educa-
tion, Honlth and T.ands be pleased to lav on the table the report of the committee
appoinfed to enquire into the death of one Naima Begam at the Irwin Hospital
New Delhi?
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Mr. J. D. Tyson: Government are not prepared to lay on the table the
report of the committee appointed to enquire into the case referred to. I
may however state, for the information of the Honourable Member, that the
commitiee came to the conclusion that Dr. Sardari Lal had committed an
error of judgment. Departmental .proceedings wero then instituted in uccord-
ance with the requirements of the Classification, Control and Appeazl Rules
and on the report of Major M. H. Shah, I.M.S., Additional Civil Surgeon,
who largely exonerated Dr. Sardari Lal, orders of censure on him were pussed
by the Chief Medical Officer, Delhi, ‘‘because, while trying to persuade the-
father to leave his child in hospital for further observation, he failed to em-
phasize the dangers of the child’s condition.” The case was referred by
Government to the Federal Public Service Commission for advice whether
the punishment awarded was adequate. The Commission advised that the
order passed was adequate. - . :

Mr. H. A, Sathar H. Essak Salt: Hewing mentioned the findings of the
Committee in short, what objection can Government have, in placing the
whole report on the table of the House?

Mr. J. D. Tyson: Because for one thing, the findings of the Committee-
were not really the last word in the case. Further material came out in the:
departmental proceedings against Dr. Sardari ‘Lal.

Mr. H. A, Sathar H. Essak Salt: On a reference to the questions snd
answers on 17th March 1041, I find that this particular officer was reinstated.
as a result of departmental enquiry, even when the report of the other enquiry '
‘was before Government. What is the present position? Is he still continu-
ing to be in office? )

Mr. J, D.'Tyson: He is no lbnger in the hospital, I think,

HerLr To DEPENDENTS oF ENEmMy AIR' Ratp VioTIMS. .

183. *Mr, H. A. Sathar H. Essak Salt: Will the Honourable Member for
Labour be pleased to state: -

(2) the arrangements that have been made to succour the heirs and'
dependents of those who are killed or injured as a result of enemy
bombing in India;

(b) whether such arrangements for their succour will come into play
immediately after the rails or the dependemts are expected to go
through the formalitics of putting up applications and undergoing

* . enquiries, etc., before help is rendered to them, and
(¢) the details of the help that was rendered to the citizens, especially the
" poorer section of Calcutta and other places in India, which were
bombed by the enemy for: '
(i) the disposal of their dead,,
(ii) the treatment of thé injured,
(iii) the loss of their means of livelihood, and '
; (iv) their rehabilitation generally?

The Honourable Dr. B. R. Ambedkar: (a) and (b). Provision for relief of
persons injured by enemy bombing and of the dependents of those killed by
such aciion has heen made in the War Tnjuries Scheme prepared hy Govern-
ment under the War Injuries Ordinance. . .

Applications for relief have naturslly to be made, but’ the procedure has
been made na expeditious as possible. AVhen the person concerned is sincap-
able of making an annlication, provision has also been made to entertnin ap-
plicat’ons on his behalf. .

Provision has also been made for advances by employers of amounts up
to Re. 50 in each case against awards that may be made in respect of the
injury or death. S o

A copv of the pamphlet containing the War Tniurier Ordinanee, Soheme
and Regulations has been placed in the T.hrarv of the House. :
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(). (i) and (ii). These -are matters of Provincial responsibility and the
-Government of India are not in possession of details as to how they worked.
Full advice has been given by the Government of India as to the formuation of
-organisations for corpse disposal and the treatment of the injured and schemes
on th2 lines recommended have in fact been put into operation. The Gov-
ermment of India have been informed by the Provincial Governments that the
schemos worked satisfactorily. No complaints or criticisms as to their cffi-
cient avorking have come to the notice of the Government of India.

(i) and (iv). The Government of India have no detailed information on
these points. The scale of raiding has hitherto been light and as far as the
information in the possession of the Government of India would indicate, no
special problems in this connection have arisen in the case of any borubed
area. It is understood that relief under the War Injuries Scheme has been
granted in many cases and-some cases are under investigation.

Mr. H. A. Sathar H. Essak Salt: With regard to part (b) has my Honour-
able friepd satisfied himself that there was really no complaint of deliys?

The Honourable Dr. B. R. Ambedkdr: T am not awatre of any.

.SurrLY oF Foop AND Raw MATERIALS TO INDIA BY H18 MAJESTY’S GOVERNMENT,

184, *Mr. Govind V. Deshmukh: Will the Honourable the Food Member
_please state if His Majesty’s Government have supplied food and raw materials
to India? If so, were they for the Army or the civil population or for both?
How much, if they were sent, were sent for the army and the civil population?

Mr. K. G. Ambegaonkar: His Ma]esty s Governmnent have in the past sup-
plied foodstuffs to the defence services in India. Tt js not possible to state
the quantities supplied without knowing the period for which the information
is required. As regards raw materials, it is suggested that the materials in
respect of which information is required may be specified.

* ‘M. Govind V. Deshmukh: When the Honourable Member says that in
the past foodstuffs were supplied by His Majesty’'s Government, may T lkraw
what is the period referred to? ’

M.. K. G. Ambegaonkar: I am referring to the period from the beginning
of the war up to the present time. *

Mr. Lalchand Navalrai: How many times did the British Government
supply food for the army in India? ' .

Mr. K. G. Ambegaonkar: It is difficult to answer with regard to the num-
ber of transactions. .

Mr. Lalchand Navalrai: When was the last one?

Mr, K. G. Ambegaonkar: I want notice.

Mr. Lalchand Navalral: Have the Government made any nttempt to get
food further for the civil population?

Mr. K. @. Ambegaonkar: The Government have  already lequested His
Majesty’s Government to supply food for civilian populatxon and His Majes-
ty’s Government have agreed to supply substantial quantities of wheat. Since
no supphes have already so far reached India, that matter has not been refer-
red to in the reply.

Mr. L&lchand Navalrd' Msay I know frem the Honourable Member as %o
when it is expected ?

Mr. K. @. Ambegaonkar: It is understood that large quantities are already
-on their way, and substantial quantities will'reach before the end of March.

Mr. Govind V. Deshmukh: Are these quéntities, whichi are referred o
from Great Britain or from Australia?

Mr. K. @G. Ambegaonkar: I understand that they are mostly from
.Au‘stral‘ia ;

Mr. President (The Honourable Sir Abdur Rahim): Next question.

FormaTION OF THE UTiLrry CORPORATION IN EAST AFRIOA.

1185. *8ir Abdul Halim Ghusnavi: Will the Honourable Member for Com-

-merce please state: .

+Answer to this question laid on the table, tlu questioner boing lbuat
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(#) “'hg-her the Government of India have protested to the East African
overument against the formation of a body called the Utility
Corporation for controlling all imports into East Africa as detn-
m{:lntai to Indian trade and commerce, and if so, with what effect;

an -

(b) whether he proposes to lay on the table the correspondence on this
suhjegt. if any, passed between him and the East African Govern-
ment

Mr. T. S, Pillay: (a) and (b). The Government of India have just received.
from the Government of British East Africa a communication setting forth.
the- details of a proposal to canalise imports of certain vatieties of textiles into-
British East Africa through an Association of established importers. This is
under examination. . .

COMMODITIES PURCHASED FOB INDIAR AND BRITISH (GGOVERNMENTS AT OONTROLLED:
PrIcE KaTES.

$186. *8ir Abdul Halim Ghuznavi: *Will the Honourable Member for Com--
merce be pleased to state.. ’ ‘
(a) what commodities are purchased by the Government of India und His

Majesty’s Government in India at controlled rates of prices imposed.-

by the Government of India; , '

(b) the difference in prices between the controlled prices and the <own--
mercial prices ruling in the market in respect of each of such com-
modity; and

(¢) whether he proposes to lay on the table a complete statement of the-
volume and value of each commodity purchased at controlled rate
in the Indian markets by the Supply Department of the Government.

of India? .

Mr. T. 8. Pillay: Sir, the question should be addressed to the Homourable-
the Supply Member. .

Unrrep KmwepoM COMMFROIAL CORPORATION.

+187. *8ir Abdul Halim Ghuznavi: Will the Honourable the Commerce:
Member be pleused to state:

(a) if the information contained in a Press Note which appeared sometime
back stating that the Government of India had addressed His-
Majesty's Government suggesting that the United Kingdom Cowm-
mercial Corporation shbuld be wound up immediately after the war:
and that for the duration of the war henceforth the Corporation
should not be allowed to extend ifs activities in India any further,
is correct; and if so, what was the reply, if ‘any received from-
His Majesty’s Government to this communication; and whether
he proposes to lay the correspondence on the table; and

(b) whether Government have already replied to the communications-
received from the Federation of Indian Chambers of Commeree
and Industry on the gctivities of the United Kingdom Commercial
Corporation as stated by Sir Allan Lloyd, the Ex-Commerce Secre-
tary in the Council of State during the last September Session; if’
80, whether the Honourable Member proposes to lay the corre-
spondence on the table?

Mr. T. S, Pillay: (a) The Government of India have had some correspond-
ence with His Majesty’'s Government regarding the activities of the Uniged"
Kingdom Commercial Corporation in India. It is not proposed to lay the cor-
respondence on the table of the House.

(b) No, 8fr. Information on certain points raised in the letter from the.
E‘_e:iaratinn of Indian Chambers of Commerce and Industry haes just been

tAnswer to this question laid on the table, the questioner being absent.

N "
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received and it is proposed to send a reply to the Federation shortly. Copies
r{f the correspondence with Federation will be placed on the table of .the-
ouse.
. Uxrrep KiNepoM COMMERGIAL CORPORATION.

188. *Mr. Muhammad Azhar Ali: Will the Honourable the Commerce
Member please state if it is g fact that the United Kingdom Corporation is.
monopolising the Indian market?

Mr. T. 8. Pillay: No, Sir.

THE RAILWAY BUDGET—LIST OF DEMANDS—conid.

- SECOND STaGE—contd.
Grievances of Railwaymen re conditions of Serpice—contd.

Mr. Lalchand Navalrai (Sind: Non-Mubammadan Rural): 8ir, when I was
referring to delays in payments, the Honourable the Railway Member demanded
instances. Here are some. ' .

The guards stationed at Pathankot, who get their wages on or about the 10th:
of the month, were not paid their wages up to 18th in Iecember,.1942.

In January too they receiyed theit wages late. They wired to the Divisional
Superintendent that they were starving and be given advance from station earn-
ings to enable them to carry on Till their wages are paid.

The temporary staff when discharged are to be paid their wages within two
days of the termination of their services. This is the provision of the law, Pay-
ment of Wages Act. In August last, however, about 400 gangmen were not paid
their wages till the 6th day of the termination of their service. They were:
roaming about at Pathankot station, and were encamped in open plots in the-
railway colohy waiting for the payment of their salary for five days.

Let me also refer the Honourable Member to a public document which also:
shows that these payments are not regularly made. The Honourable Member
may peruse para. 9 of the Conciliation Officer (Railways) and Supervisor of
Railway Labour’s Report for the year 1940-41, wherein it is stated that there
were 8,201 cases of delay in payment of wages in 1940-41 as against 2,000 such.
.cases during the previous year 1939-40.

When I put a question the other day as to why no penal action authorized
by the Payment of Wages Act is taken when the irregularities are on the in-
crease, 4he Honourable the Labour Member replied that it was not considered:
necessary. The late payments will, therefore, go on multiplying instead of ghow-
ing signs of decrease.

Sir, my point was to show that there “was no regularity in the payment-of
salaries, and how can there be regularity in distributing foodstuffs to staff
stationed far away at small statipns on the Railways.

With regard to the payment of dearness allowance, it shuuld be based on the
increase in the cost of living, and according to the Rau Court recommendation
the allowance should be Rs. 80.

One of the items in the terms of reference to the Rau Court was how the
paynient of dearness allowance should be regulated in case of rise or
fall in the cost of living? The Court suggested a scheme of automatic increase
or decrense. They recommended Rs. 1-8.0 increase for every 5 per cent. rise in
the cost of living. When I asked the Honourable the Railway Member as to
why no automatic system of igcrease in dearness has been put into effect, . he
replied that he had left the increase to be decided by negotiations. Negotiations
_with whom? The Railwaymen’s Federation. The tragedy is that even the usual
half-yearly meeting which was due in January this year has not been held in
spite of persistent demand. Employees are restive. At several stations on the
North Western Railway they have refused to accept their salaries for January
payable in this month, as a protest against the Board’s indifference in conneg-

tion with their demand of dearness allowance. .
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Another vexing problem is the inclusion of the rental value of free quarters
in the wages. At several places employees are deprived of the benefit of dear-
"ness allowance by this inclusion. In the Central Government Dearness Allow-
.ancé Rules for other than railway servants, the value of rent-free quarters is
not included in the wages for admissibility of dearness allowance. And why
should it happen on Railways? No employee drawing Rs. 80 and over who has
not enjoyed the concession before August, 1928, will get free quarters. There-
fore, free quarters is & personal concession to some people of old scale, and is not
a common concession. It was given for hard conditions of service. Therefore,
the house-rent should not be included in the wages. \

1 submit in the end that it would be much better if the Honourable Member
would take the question of this decision into his hands, and if he'is to consult
the Federation, it should be called at cnce and something should be done imme-
diately as things are becoming worse. The Honourable Member may be
knowing the situation—he also receives copies of telegrams—but we know that
the employees. are becoming very dissatisfied. I referred to a light strike at
Karachi, and if these strikes are to be avoided, it is necessary that the matter
should be decided soon. I personally think that food should not be given in kind.
There are many difficulties in doing so. But the matter should be decided soon
in consultation ‘with the people concerned and to their satisfaction. It is no
use forcing a decision on them. In taking a decision due regard should be paid
to the difficulties which will arise if relief is to be given in kind. For instance,
supposing an employee is living alone at a station; his family and children are
at home. How is food to be given to him and his family? T personally think
thare should be the automatic system of increase in dearness allowance which
T have already mentioned.

Finally, I will again request the Honourable Member not to include the value
of vent for payment of the dearness allowance. Besides thig the food supplv
question should not be delayed and a decision taken in the matter as carly as
. possible. . . .

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions: Muhammadan
Rural): This question has been thoroughly discussed on the floor of this House
but 1 would simply suggest one or two methods which have come to my know-
ledge. I am told, Sir, that the North Western Railway staff at Shahdara
Station are not getting their dearness allowance at all. Now, 8ir, T do not see
why there should be any discrimination in this matter. Sir, I am told that all
‘the departments there—the police, the Notified Area Comnmittee, and the post
offices, are getting their dearness allowance but not the railway staff at Shahdara
Station. ‘ .

Sir, it is a fact that a poor man cannot make two ends meet at the present
day. T think that the Government ought to look more to the condition of the
poor rather than to the condition of the rich. You may be ready to supply cdal,
. materials and foodstuffs to the Members of the Assembly or of the Council here;
but it is to the dearness allowance of the poor people that you should look more
and more. I should say that it is not only the grain shops that do not supply
fully. It is the cost of living which has risen daily. You do not revise the scale
of dearness allowance, so it is a matter of grave concern to the poor people. It
is a fact that the poor men in your factories and on military duty cannot det with
good- hearts in their work unless they are paid properly and unless they get their
dearness allowance’ to feed themselves and their families. With these words,
Sir, I resume my seat.

Mr. Frank R. Anthony (Nominated Non-Official): Sir, some of the Honour-
able Members have requested the railway administration to agree to the principle
of giving a dearness allowance to railway employees drawing up to Rs. 280 p.u.
In ray, speech on the Railway Budget, Sir, I made a special plea that a dearness
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allowance should be granted to those drawing between Rs. 100 to Rs. 500. And
I wish to endorse, and, if possible, to strengthen that plea.

In his reply, the Honourable the Member for War Transport, did not hold out
any real hope in this matter. He suggested that the railways represented but
one of the many departments of Government, and they were mnot,
therefore, in a position to take any unilatersl action in this matter.
But I would venture to suggest that -the railways can, they should,
and they must, take unilateral action in this matter, because the railw.ys
occupy an unique position as a department of Government. I think I am
right in saying that the railways represent the only department of Government
which is earning such ® tremendously increased income as the result of the
efforts of its employees. And when I ask that this dearness allowance should be
-extended to cover those who earn between Rs. 100 to Rs. 500, I feel sure I am
not making an exaggerated or extravagant claim. If the position of these
persons drawing these salaries is really analysed, you will find that they are,
comparatively speaking, worse off than the menial employees. A man, let us
gay, who was drawing Rs. 20 to, 25 before the conmencement of hostilities is,
as the result of various allowances, drawing almost double that wage today. I
-do not in any way begrudge the menial staff-their increased allowance and the
doubling of their wages, but I do make a most emphatic plea on behalf of those
in the lower wage brackets, who are not getting a single penny by ‘way of allow-
ances. 1t may be argued that where a man, if he is drawing Rs. 300 to 400 u
month, cuts out his luxuries and conventional necessities, he is quite able to
meet the increased cost of living. Analyse his budget, and then ask yourself
whether he can really make both ends meet. These men are not getting a
single penny extra by way of any allowance. They have to meet an increased
«cost of living. They have got to meet & surtax and surcharge. In some pro-
vinces they have to pay a professional tax. Most of these men have on an
averange o family of three or four children. Owing to the lack of educational
fucilities in the stations to which they are posted, they are required, if they want
to educate their children, to send them to boarding establishments: and Sir,
the average cost, per child, in a boarding establishment, for an Anglo-Indian
enployee, is Rs. 40 to Rs. 50 a child. How can you expect these employees to
-educate their children? How can you expect them to give their children the
minimnum that is required by way of clothing, food, and toilet requisites?

Sir, the railway administration cannot afford to adopt a policy of drift in
this matter; It is not a question, as some railway officials make it out to be,
.of loyalty or of patriotism. There is & no more misguided and fatuous argument.
Is the Britisher less loyal and less patriotic, because he is clamouring for ah
increase of wages? Take up a newspaper and you will read, almost every day,
‘that Unions of Miners and Railwaymen in England are clamouring for an in-
vrease of wages. And I venture to suggest that the cost of living in England
has not risen, comparatively speaking, as it has risen in this country. TIs it
necessary that before the railway administration accede to the elementary rights
of its employees, these employees should hold a pistol to the head of the admi-
nistration; that they should back up their requests for their elementary rights
by holding out the threat of a strike? I cannot understand the perverse men-
tality of an administration which will only concede the rights of men when these
rights are backed up with a certain sanction. You place a premium
on bartering and strikes. I plead not for those who bargain or barter, but I. plead
for your most loyal - workers, for those who refuse to bargain or to
barter for their service, who refuse to. descend to the bargaining methods
of the market-place. I plead for their elemeptary rights. Believe me, when I
_say that today a man drawing Rs. 200 to Rs. 250, even if he keeps his expendi-
ture to .an irreducible minimum, cannot make both ends meet. As I mentioned
in my Budget speech, in the last war, T believe, the railways did not earn, as
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much as they are earning today. Yet, in the last war the railway administra-
tion granted an all-round increase of wages, which covered ' the highest wage
brackets. I am not pleading that the man drawing Rs. 800 to Rs. 1,000, or
more, should be given a dearness allowance, but I do plead for those getting up-
to Bs. 500 a month. What do you propose to do with your increased earnings?
Are you going to persist in treating your men in the present niggardly and
step-motherly fashion that you are treating them? If you persist in this, then
you will necessarily expode the railway administration to the charge that it is
golng to use its increased earnings to pay increased dividends to the share-
holders. This is a matter of the most burning and, 1 sybmit, the most justifi-
able resentment. If the railways refuse to accept the plea, I am making, you
will inevitably undermine the thoroughness and efficiency of the workers, who,
today, form the mamstay and backbone of your administration. I am asking for
- a remedy which, I believe, the railways can make to meet this real need of the:
railwaymen. And I can assure the railway administration that it will inevitably

lead to greater effigiency, greater keenness and greater enthusiasm on the part
of your workers. '

Then there is another point which I would like to advert to on thjs omnibue
cut motion about grievances. 1 refer to the crying need of the employees on
the Madras and Southern Mahratta and South Indian Railways in respect of an
education subsidy. I believe that these two railways are the only raflways that

. are bucksliding in this matter. All the other railways give a per capita subsidy
to the children of rnilwaymen to enable these railwaymen to educate their
‘children when they do not have local educational facilities. And may I submit
that usually the railwayman is posted to a station where he has either no educa-
tional facilities or facilities of a most inadequate and c¢lemeuntary nature? Aftor
the fourth standard be is obliged to send his children to a boarding establish-
raent, and today in the face of the increased and increasing cost of living, he
cannot, because you do not even choose to give him a paltry dearness allow-
ance, continue to educate his children in the absence of a subsidy. I am grate-
ful to those railways which are subsidising the education of the children of their
employees. This subsidy is not a matter of favour or concession. I submit it is
a ruatter of duty which the railways should fulfil; it is the ear-mark and
characteristic of any enlightened administration to cater, if it can, for the educa-
tional needs of its employees’ children. I do not say that the railways can afford
to grant free education—iree elementary or secondary or high school education—
to all the children of its employees; but you can belp them to reduce the cost
of their education by granting this educational subsidy. And as I have submit-
ted it is only the M. and 8. M. and 8. I. Railways which are backsliding in this
matter. The other railways are granting it and I would be most grateful to the
Honourable Member if he would give his early and favourable consideration to
m{’ ngquest and bring these railways into line in the matter of this educational
subsidy

Mr. T. T. Krishnamachari (Tunjore cum Trichinopoly : Non-Muhammadan
Rural): Mr. President, I support the cut motion of my Honourable friend,
Mr. Joshi—I want the administration to consider the question of revising the
dearness allowance, the question of revising the classification of areas and the
amount of dearness allowance given to workers on the basis of areas A, B and
C. In the province from which I come, there is a. considerable amount of
agitation among the railway workers on the question of classification of areas.
Any classification is bound to be arbitrary. Though there might have been
_some justification for it at the time when the classification was made. If the
ruling prices of primary commodities are taken into account today, I see no
justification for these classifications remaining now. In point of fact, the cost
of living in up-country areas which sre classed B and C is perhaps in some
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instances greater than the cost of living in the cities. The enormous rise in
the prices of primary commodities, which bas taken place in the last six months,
has neutralised any advantage that workers in up-country sreas might have bud;
.and it must also be said that there is a considerable amount of heart-burning.
amongst those workers who are in up-country areas who find that the cost of
living has risen so much since the time when the areas were classified, and
that their compatriots the cities are getting more by' way of dearness allow-
ance, while they themselves are getting less. The question of classification has -

t to be re-examined, I think, in the light of the prices now ruling all over -
India. With the increase in the prices of commodities, there is little justifica-
tion for three classes. 1 must say that in my province, the cost of living in up--
country places like Bitragunta, about one hundred miles from Madras, is much .
greater than Madras itself, and I would suggest to the railway administration.
that there is an urgent case for removing the grievances of railway workers and..
if necessary, for abolishing this classification. - o

The second point I want to refer to is that the amount of dearness allowance -
given iy inadequate. The amount was fixed about seven months ago, and
conditions today are not similar to conditions then. I might urge as an addi-
tional reason that in some European firms—and I would like to be corrected
by my European Group friends if I am wrong—the dearness allowance is given:
on the basis of index figures given by the Calcutta Chamber of Commerce;
and I believe that the amount they are giving now works out to a flat rate of -

‘Rs. 14—I am sure, the railway workers will not to be satisfied with this
amount, but I think other organisations have shown the lead for computing the
allowance for Government to follow. You might ask how is this to be_achieved,
how can you go on increasing the dearness allowance? There must really be -
a sort of moving equilibrium in order to fix the dearness allowance. It is true
that the dearness allowance must bear some relation to the cost of living.
The question of inflation because labourers are paid more, does not really come
in. If the government have a moving equilibrium basis, based on the cost of
living index, and increase the dearness allowance automatically, then the room
for agitation will well-nigh disappear; though it is true that there will be hard"
cages even then, anu some people might be dissatisfied; but what really has to
be done is to remove the major cause for dissatisfaction; and unless this is done
by means of a moving equilibrium and not a fixed amount—ten or seven rupees -
as the case may be—the grievances are bound to exist. T feel that there is a cry-
ing need for looking into these grievances of the railway workers, both as to the
basis of the classification of areas and the amount of dearness allowance; and 1
commend to the Government the suggestions put forward by my friend,
Mr. Joshi, and others in the matter.

The Honourable Sir Edward Benthall (Member for Railways and War
Transport): Sir, there are just two comparatively minor points on which I
should like to touch before turning to the major subject of the motion. The
first concerns the point which was made by Mr. Anthony in respeet of educa-
tional assistance. My information is that the subordinate staff, to whom I think
he referred, are given on state railways an educational assistance up to Rs. 15 per
child and Rs. 60 per family; but I have no information as to what is given on
thettcompany-managed railways, and T assure him that I will look into the’
matter. .

The second point concerns the question of late payment of wages raised by
my friend, Mr. Lalchand Navalrai. I will also look into that question, but I
would point out, as I think he himself understood, that in fact there is a re_guls,r
machinery for seeing that wages are paid up to date and there is in particular
a Supervisor of Wages under the Payment of Wages Act, who is specially
charged with seeing that fhe railways keep up to the mark. Nevertheless, of
course, that does not absolve the railway administrations from keeping up to-
the mark themselves, and I will take steps to look into it. .
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On the major issue, I have already made two statements to the House since
February the 15th, on the subject of dearness allowance for raiiway workers,
.and there is little more that 1 can add today. The Railway Department is
- determined to see justice done to the railwaymen and to ensure that the hard-
ships of war and of high priges are’ag far as possible mitigated having regard to
the treatment meted out to other Government servants, both central and pro-
vincial. When the General Council of All-India Railwaymen'’s Federation met,
in December Iast in Calcutta they nsked in substance either that the cost of
living of railwaymen should be gtabilised by the sale to the workers of food,
clothing and other necessaries of life at stabilised rates and that stores should
be opened and mobile vans provided in order to ensure that such necessaries of
life were readily available to them, or alternatively, that the dearness allow-
ance should be revised -in an upward direction modified in its form and extended
to other classes of railway servante. Soon after the House met the Honourable
Member who is the President of the Federation asked for an announcement of
the policy of the Railway Department prior to the introduction of the Railway
* Budget. This seemed to indicate a natural desire that provision should be
made in the 'Budget for 1943-44 for a sum necessary to carrv out the policy of
the Government in so far as it is possible to budget ahead, since the omission
of any such sum in the Budget might be taken to prejudice the claims of the
railwaymen. Sir Leonard Wilson and T were happy to make such an announce-
ment in our Budget speeches. A budgetl allotment has Heen made for three
crores of rupees for the provision of necessaries of life at cheap rates which is
Rs. 2% crores more than the amount taken in the revised estimates of 1942-48
-on this account. At the same time it was indicated that the total cost of
dearness allowance on the basis rgreed in August, 1942, was Rs. five crores per
annum so that the additional sum provided offers benefits substantially in ex--

cess of the dearness allowance scheme now in operation. '

The reasons for the delay in the matter of details and for our choosing the
first of the railwaymen's alteryative methods of doing justice to them, that is
to say, the method of endeavouring to stabilise theit cost of living, have been
expluined in my two previous speeches. Nor have we waited on the conclusion

* of hegotiations before beginning to operate the policy, .but we have for some
time begun to extend the operation to grain shops. Mobile vans are in opera-
tion on some of the lines. 1 mention this point in response to the point made
by Mr. Lalchand Navalrai. o ' T

But we recognise that there muay be deluy in implementing to the full the
policy of stabilising the cost of living and we also recognise that some aspects
of the present dearness allowance have come under criticism. We are anxious
to meet the legitimate demands of the railwny workers and have paid attention
.to the claims of the different sections of the staff.. I have also taken note of
the views expressed in this House. As a.result T am in & position to ‘inform
the Honourable the Mover that gcertain modifications in the desrness allow-
ance scheme in g favourable direction are under discussion although I am not
in a position to announce them to-day. The reasons for this #ilence 'are two-
fold. Certain points are not finally settled and the Honourable Member would
not expect me to make any piecemeal announcement. BSecondly, and far more
important, it has been the policy of the Railway Department ever since our
Resolution of the 18th March, 1941, to endeavour to settle these matters by
regotiation rather than by unilateral action. T am sure the Honourable the
Mover and the majority of those who supported him will agree with this
prineiple and, T hope that the final stage of negotiations will be entered upon at
-a very early date. 8ir, in view of this statement, Twmust oppose the motion.

Mr, N. M. Joshi (Nominated: Non-Official): May I ask for leave to with-
~draw the motion?
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The motion was, by leave of the Assembly, withdrawn. _

Mr, President (The Honourable Sir Abdur Rahim): The next is the Muslim
League's cut motion No. 49. . ”

Mr. N. M. Joshi: There is still time for the Unattached Members..
Mr. Anthony has got & motion. - _ _

Mr. President ([he Hotwournble Sir Abdur Rahim): I do not find it here.
Mr. Nauman, Motion No. 49. .ot

Mr. N. M. Joshi: Mr. Anthony hds a motion, Sir.

Mr. President (The Honourable Sir Abdur Ruhim): Mr. Anthony has no-
motion in my list. Was there any notice given of the motion by Mr. Anthony?
1 have not got it in my list.© I understand it was not included in the Party-
arrungement.  Then Mr. Anthony cannot move it.

The Honourable Sir Edward Benthall: On the puper which I have received
there is, a statement that Mr. Anthony will be free to move one of his motions,.
but,1 have no information as to what particular motion he is going to move.

Mr, Frank R. Anthony: I wish to move No. 12 .on the List.

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Mem--
ber ought to have given notice of it. '

Mr. Frank R. Anthony: 1 have given notice of it. ' _

Mr. President (The Honourable Sjr Abdur Rahim): No, no. The Honour-
able Member ought to have given notice to Government that he wanted to move -
a particular motion and he ought to have mitanged with the other Parties. I do.
not know whether the Government is prepared to meet that motion. ‘

. The Homnourable Sir Edward Benthall: I have no objection to the motion
being discussed, but 1 would point out that it is already the subject of a Resolu-
tion which is before the House and which will be discussed again in the month .
of March. :

Mr. N. M. Joshi: The Resolution deals with Secretariat staff, it does not
deal with railwaymen. . o

Mr, Pregident (I'he Honouruble Sir Abdur Rahim): Have the Government .
uny objection? C .

The Honourable Sir Edward Benthall: 1 have no objection.

Mr. President (The Honourable Sir Abdur Rahim): Mr. Anthony.

Inadequate and Illusory Provisions for Appeals from Ruilway Employees.

Mr. Frank R. Anthony: Sir, I move: '

" *That the demand under the head 'Railway Board’ be reduced by Rs. 100."

In his reply to the specches on the Railway Budget the Honourable the -
Member for War Trunsport suggested that the picture I had drawn of condi- .
tions in the railways was inclined to be a little picturesque and even alightly
exaggerated. But I can assure the Honourable Member that those conditions,
though they may not be of universal application, do exist very large.y «n some
of the railways. 1 am most grateful to those raiiways which are doing their -
best to satisfy the needs of the workers, but, though the conditions which I
have described are not of universal application, on some of the railways they
are of u most unsatisfactory nature. And any one who is conversant with theso
conditions cannot help but support this cut motion. I do not exaggerate when I
say that on some of these raiways, particularly on the G. I. P. Ruilway, some -
of the higher officers, though fiot all, do suppress any attempts on the part
of their staff to secure redress, and suppress these attempts with gross ruth-
lessness. 1 do not doubt that they do it with the best of intentions, nut they
do it on the false notion that they are helping to maintain the discipline,
prestige und authority of the administration. I do not exaggerate when I say
—and I do not indulge in picturesque language when T emphasise—that on
some of the railways' men are being literally terrorised into accepting the ruoss
humi’iating conditions of service. It is not necessary for me to stress not only
the' inadvisability but the sheer inhumanity of treating in this way men who -
are giving their most loyal, most selfless and most devoted service in the -
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_prosecution of the war. As 1 mentioned in iny speech on the Railway Iudget,
I have made a most extensive tour of India and visited numerous railway
centres. And when 1 speak on this subject, I speak with an intirnate know-
ledge of the needs and requirements of the men. 11t -is not necessary for me
to emphasize the increasing and bitter “sense of "disillusionment which is
spreadung among the railway employees on some of the railways. All .that
~the men ask for is not preterentiai or special treatmeént. All that they usk
for is a square deai. They ask that they should get the promotions and the
-emoluments which they have earned and which ‘it is the duty of the Lailway
Administrations to give them. They usk that no man’s prospects.and no
‘man’s career should be damned because of ‘the whim or eaprice of “a.single
‘railway official—the whim or caprice which is almost invariably mnaintained
throughout the ditferent ‘'channels of appesals, And the only way to 1cipedy.
this position is to supply the knowledge and the certainty not only that” the
.men have technical and paper rights of appeal but to supp.y the knowleige
.and the certainty thai every case wil be really sifted and decided on 1ts
merits. Untortunately, the subordinate staff on many of the railways today
realise only too wei that the provisions for appeal are nothing more than a
. matter of’tiresome official routine in which one higher official,, rather cynically
.and as a matter of mere routine, places his rubber seal on the op.nion und the
judgment of a lowar official. In some cases, where the prospects and the
.cureer of & man are involved, there is not even the pretence of an appeal.
For instance, many of the railways make their' promotions on the prinei.le of
. selection. There is nothing objectionable in ‘this principle of selection. 1t is a
very healthy and good principle but when you give to an official unfettered dis-
. cretion in this matter, there is always not only thé. possibility but also the
probability of a man—a highly placed official—being influenced not entirely
by considerations «f merit. He may be overborne either by the good
looks - or the pleasing manner of the recipient of his favour. I am
talking about male employees. What. happens to those who have heen super-
seded. I can cite to the Honourable Member not on the floor of rthe House but
privately cases of men who have been superseded and remain silent hecause
they are afraid of that evil on the railways—victimisation. I can cite the
- cases where 10, 15, @r 20 men, men, .with unblemished records of se¢rvice,
records of service equal to, if not better than, their more fortunate juniors,
who have been superseded for no ostensible reason. And they are not allowed
‘to question the reason for their supersession. They are not allowed to ask
why in spite of their unblemighed recordg of service they have been superseded
-and overiooked. Any attempt on their part to secure redress is scotched by
that bogey -of insubordination, which is the most abused weapon on the
railways today. The moment a man tries to secure redress he is irmmedintely
branded as being irsubordinate. Even where appeals are provided for, the
-course of justice can best be compared to an ohstructed and fetid siream the
first appellate authority is usually the- Divisional Superintendent. After he
"has disposed of a care, a system of checks comes into operation which. inakes
the possibility or probability of . any redress . not only remote but virtually.
“impossible. After the Divisional Buperintendent has dealt with uppenls, the
next higher appellate authority can only be approached when the lower appel-
late authoritv gives his sanction and approval. These different gradations of
- officinls in this railway heirarchy of officialdom are vested with power which
are suspiciously like those of n High Court of Judicature. Before un appeal
can lie to the next hicher authority, the first apne'late authority has to give
- fts sanction for the appeal. This is quite an unnecessary obstrnetion to the
natural conrse of justice. The men should obviously have the vight to anpeal
“to every higher appellate authority, without the sanction or the «pproval of
- the lower appellate avthority. Although the men have these paper rights of

¢
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,appeal, as I emphasized in my speech on the Budget, the railway suthorities
—not aul—but on sowe of the rauways make it quite obvious by their attitude
that they do not approve of these rights of appeal being exercised. by the
employees. 1 kndw of cases where men were airaid and have beesa atraid of
putuing up appeals and 80 long as your present system continues, they will
‘continue to be atraid of submitting appeals and elaborating their cuses before
an appe.ate tribunel. They know tnat even if they succeed—becuuse they
have before them the example of men who have appealed and have succeaded
~—they will slowly but .inevitably be ground between the wheels of official
displeasure, becuuse they dared to offend the unwritten code of the Hailways
that no employee shou.d dare to question the discretion or the suthority of
his official superior. There is this - tendency, this blind and unimuginative
tendency, on the. part of officials to endorse the action, right or wrong, of che
lower officials. They beieve in supporting—wrongly or rightly—the infaili-
bility of the railway official. The result is inevitably not only injustice Lut
terrible injustice. And that is why I feel that in addition to removing the
present unnecessary obstruction to the rights of appeal, there should Le a
tinal appellate tribunai consisting of ‘men with judicial knowledge and judicial
experience. As far as I am aware, at present, it is the Agent or the General
Manager who constitutes the final appellate authority for all appeals in railway
amatters. I have hed cases brought before me and they are heart-breaking,
because of the lack of knowledge of the most elementary rules of judicial
procedure and evidence which is displayed by the average railway official. He
is innocent of the most elementary principles of juridical procedure and you
will find that even though the findings of the officials, are wrong the higher
appellate authorities blindly endorse and confirm the decision of the lower
-appeilate authority. The only way to redress the situation is to establish
tribuna’s consisting of men with judicial experience and judicial knowledge. I
-do not want to ~ast any aspersion on the railway official. It is not to his
discredit, but he’is not qualified either By training, by experience or by educa-
tion to bring to bear on the cases which he is required to decide a judicial or
-quasi-judicial frame of mind. That is why, every .day, you come across cases
of the most flagrant violation of the most elementary principles of judicial
procedure and evidence,” which are confirmed .from appellate authority = to
.appellate authority. I would earnestly appeal to the Honourable Member for
War Transport to provide a natural and absolute right of appesl, not only
from railway authority to railway -authority but to provide ultimately for a
tribunal ‘consisting of men with*judicial experience, knowledge and training.
If the Honourable Member does that, I assure him that he will remove not
-only this bogey of insubordination but this very real evil of victimisation. I
ask the Honourable Member to accept my assertion that the curse of the
railways today is victimisation. If & man attempts to proceed by way of an
appeal, he is inevitablv victimised. You will remove this evil of victimisation:
12 Nooy, You Will furnish a real tribunal where the men can hope to get
real redress. I am not asking for anything unusual, extravazant or
unnecessary. I am acking for elementary justice. You will assure the mien
tha_t t}gey can and will get justice and you will necessarily establish more
satisfying conditions of service. You will make the men' feel that the work
they }'{'1"9 mven vou is appreciated by vou and that you will continue to
appreciate the work which thev are giving you and will continue to give you
and that vou are doing your best to meet their real needs.
Sir, T move.
Mr. President (The Honourable Sir Abdur Rahim): Cut motion rioved:
“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”
 gardar Sant Singh (West Punjab: Sikh): Sir, similar motions have boen
discussed in the past and the attention of the Government of India has been
.drawn several times to improve the rules of appeals in such & manner ag to
anake them real so that confidence may be crented amongst the employees of

-
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other departments 1 the Government. But so far nothing seems to have been
done. Lust year too, when speaking on this subject, 1 brought to the nctice
of the Government that vhe decisions given by the, so-called appellate autho-
rity are nothung more than stereotyped orders for which a seal might as well
have been prepured and put on every uppeal which an employee makes to the
department. ‘Lhis scul should have the words: ‘1 do not see any reason to
ditter from the finaing of the subordinate officer”’. This is not the right of
appeal. 1 pointed cut then what were the provisions of the Civil Procedure.
Code in such matters and how they were enforced by the appellate courts.
when the ‘appeals  are not disposed ‘of according to certain known principles,
laid dowu therein. | hope the new Member in charge of the Railways will
look into the whole question and will ask his office to prepare a note.based on
the speeches made and the objections taken in this House about this right
of appeal. At this time 1 only want to point out the illusory nature cf sppeals.
by reterring to certain specific instances. o

Lately, there was a case on the North Western Railway in which cre Iiartar
Singh was promoted by the order of the General Manager from Stationmaster
Grade V to Stationmaster Grade VI. Somehow or other, the Divisional.
Traffic Superintendent of the Rawalpindi Division in which he was serving did
not like this order of the General Manager. 8o, what he did was that after:
the order had been communicated to the person who was promoted, he with- -
beld the promotion. When this matter was brought to the mnotice of the
General Manager, he asked his explanation, and then followed a aeries of
charges made against him. Yirst of all, it is inconceivable that a person who-
approaches the General Manager for the redress of a grievance when he feels
charged with fancy charges of a vague nature, should lead to nothing. After
all, he made an appeal and he succeeded in getting his appeal being accepted,.
and the General Manager asked the Divisional Traffic Superintendent to give
him the Stationmaster Grude VI. What Iths been the result? The order was.
issued in November and he is to retire in May next and yet he has not been
provided with the higher post. Instead of that, he has been degraded to the-
Stationmaster Grade IV although his appeal was accepted and he bad been
asked to be promoted to Grade VI. He has not been kept even in Grade V'
hut has been degraded to Grade IV. What is the value of the acceptanca of
that appeal? This specific instance I brought té the notice of the (reneral
Manuger and yet he is suffering simply because he happens to be a Sikh and
the officer happens to be a Muslim. Communalis;m has gone so far that even
when thé appeal has been accepted, he has not been given his job. The-
papers have heen retained so that he may retire and the whole thing «hould
end in fiaseo. . . '

Maulvi Mohammad Abdul Ghani (Tirhut Division: Mubammadan): ; The
same thing is happening to the Muslim employees when the officers are of
other communities. . o,

Sardar Sant Singh: I won't claim that the others are not doing that.

Now, take the case of another man. His name is Jagjit Singh and he,
too, was to be promoted to Stationmaster Grade VI and he was also working:
in the Rawalpindi Division. His career has been unblemished and he has been
working at a place which 'is a military station. He has been given chits ty
the mi'itary officers that his work is very helpful to the Military Department.
It was reported to the General Manager that he deserved promotion. The
promotion has been given by the General Manager and yet it has been with-
held. BPe has appealed and yet no orders have been passed. The orders will
be issued at a time when he retires. These are specific instances which create*
discontent among tho emplovees. Nobody can doubt that this discomtent is
due to the whims of the officers. What consolation can they derive from
vour Railway Budget speech in which you have paid them high complirhents.
for their loyaltv to the service in which they are? What sort of consolation
can he derive from this compliment when he finds that in his individual
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capacity, in spite of his approved service and in spite of his hard work, he
. receives such & treatment. simply because he happens to belong to a minority
community? Therefore, 1 'draw the attention of the Railway Member to these
two specific cases in the hope that he will look into them. If any Memb
of the Railway Board requires more definite information, I will be prepars
to give it. s

+ Similarly, is a cuse. . . . .

Mr. President (The Honourable Sir Abdur’ Rahim): I understand that the
Honourable Member is citing these cases only by way of illustration, otherwise
‘he would not be in arder as the Assembly is not a court of appeal.

Sardar Sant Singh: T am giving the general principles. ,

Mr. President (The Honourable Sir Abdur Rahim): I allowed him to
mention those cases because I thought that if the facts alleged by him are
correct that might be referred as a justification for the motion.

Sardar Sant Singh: Similarly, the discontent of the railway employees in
‘the matter of appenis is 8o keen that the sooner the Railway Board tnkes the
question into consideration the better it will be. They will be really compli-
menting their employees by ascertaining their grievances and not by mere
words which sound very hollow to these employees when they know that in
the service they ate not treated as human beirgs. Therefore, I support the
motion moved by my friend, Mr. Anthony. ‘

Mr. Lalchand Navalrai: Sir, with regard to this questivn, this House has
heard the complaints and the replies from time to time. Nothing has been
done to revise the provisions with regard to appeals. Now, Sir, it is said in
this cut motion moved by my friend, Mr. Anthony, that he wishes to discuss
the question of inadequate and illusory provisions of the appeals from the railway
employees. May T go so far as to say that virtually these subordinates have
got ne right of appesl at all? What happens is this. On every division;
officers who ure subordinate to the Divisional Superintendent are in charge of
deciding  these casés. Whenever any case comes up before the Divisional
Officer for his decision, he knowing fully well -that there is a right of appeal
against his orders, and in order that there may not be any loophole left in -
his decision for appeal, takes the papers personally to the Divisional Superin-
tendent who actually issues orders to the subordinate under his very signature.
Now, I ask what kind of appeal should a subordinate make when he has
already received orders passed in this manner. You, say that the subordinate
ean make an appeal to the Divisional Superintendent. Well,  when the Divi-
sional Superintendent has already passed orders, how can you expect that he
will decide these matters with a free mind or without any prejudice. He has
already considered the case. He does not even ~call for any explanation from
the subordinate to decide his appeal, because in that case there will be some
semblance of consideration and objection to the decision of the Divisional
Oﬂicgr, Sir, this is not a new matter, it has been discussed on several
occasions in this House. ‘We got some replies from the Honourable Member's
predecessor, Sir Andrew Clow, to which I will refer presently.

Now, 8ir, I wish to point out that = the Divisional Officer who decides
such cases does not give any grounds for it. He simply says that the subor-
dinate is dismissed or discharged or something of the kind. Even the Divi-
sional Superintendent does not give any reasons for his decision on appeal.
NoYv,‘ on what grounds should the subordinate submit his dppesl either for
revision or some other relief? On this point Sir Andrew Clow said last vear,
that he had issued instructions that grounds of appeal and grounds of revision
should be recorded and communicated to the appellant. That was very good
and T thought that practice ;wi]] be given effect to and something will be done.
Now, I ask, has that practice been adopted? No. These instructions seem
to be a mere d!aad letter. 'I‘h.ey must be lying somewhere, but T do not know

» where. We raised this question again and asked, if that practice was being
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followed, a copy of those instructions may be kept on the table of the Houss.
What was the reply given to us? Oh| they are confidential. . How are we
, going to know what those instructions are und whether whatever the Honour-
able Member in charge—I mean Sir Andrew Clow—said was carried out in
e'f\rct or not? One does not know at all. 1 think these orders should be
piuced on the table of the House that grounds should be: communicated to
the appellant, or at any rate, the Honourable Member should see and the
Railway Board should also see, that these grounds are very good and sound.
Whatever | have said is a fact and T hope the Honourable Member will also
see that the original decision as well as the decision on appeal s virtually
by the same officer. 1 think that there should be two things. There should
be a provision for revision of the orders of the Divisionul Superintendent.
Grounds should be recorded and communicated to the appellant. In that

" case the revision can be made to the General Manager and that would give
somne satisfaction to the employee. What now happens is this: if any repre-
sentation is made against the decision of the Divisional Superintendent or if
any application is made for being forwarded to the General Manager for revision,
it is withheld and not sent np to the Divisional Superintendent. What is the
remedy? Therefore, T say strictly speaking there is no right of appeal.

As the Honourable Members know Subordinate Iublic Services Commis-
sion has been started on the North-Western Railway and is actually working
at I.ahore. Ts it nat possible . that appeals should go to that Tribunal—a
Tribunal which is considered to be independent and disinterested? Why should
not appeals be made to the Subordinate Public Servide Commission? What
is this Commission started for? - Of course, it is for recruitment. T say apart
from the work of recruitment it would be better if a Tribunal which ig dis-

- interested should be entrusted with the work connected with appeals, so that
vou are able to create some confidence in the employees: that their appeals
are decided by a body which is independent. .

With regard to thé point that grounds are not being given, I hope the
Honourable the Railway Member will see whether the practice is being carried
out or not and whether the deciding authority is giving grounds on  which
appeals are rejected as well as those on which the employee should proceed -
further. T submit that the procedure followed at present im connection with
appeals is only futile and should, therefore, be reconsidered and certain pro-
visions he made *so that the wéork is entrusted to the Public Service Com-
mission. ' ' * h

There are cases of hardship. T know of several cases in which people have
heen discharged by the Divisional Officer and appeals were not sent to the
Divisional Superintendent. Further representations were not forwarded to the
General Manager. Therefore, either these people had to sit quiet or they had
to go to court. These subordinates are not allowed to go to court because
they will have to incur so much cost, especially when they have got a right

- of appeal in the department. T say, if these people have got a right of appesl,
it should be followed. 8ir, T hope that this question of appeals, which has
been agitating the mind of the employeex since a very long time and has been
brought before this House from time to time, will be considered seriously by
the Honourable Member for Railways. '

Mr. N. M. Joshi: Sir, T do not wish to speak at length on this motion.
This question has been debated very often. Unfortunately, the discontent that
prevails among the railway workers on this point remains the same. Sir, the
railway workers do not feel that as regards dismissal and discharges and secu-
rity of service, there is adequate provision made in their service rules for
their protection. A railway worker is dismissed and dischaerged sometimes
very lightly. That is the feeling. The same is the feeling as regards appeal.
There are appeal rules existing in the service rules. But they fee] that these

¢
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:appeals ane only nominal or, as my Honourable friend, Mr. Anthony, has said,
illusory. People feel that these appeals are not' looked into properly at all.
These questions of dismissal and discharge or appeals and discipline were
«considered very seriously by thé Royal Commission and they made certain
recommendations. Some of these recommendations were accepted by the
Railway Board. | Still the feeling amongst the railwaymen is that there is
not much improvement made, although the rules have been changed to some
extent. 1 feel, 8ir, thut there must be greater care taken when people are
«lismissed or discharged. The root of the evil is there and, sherefore, when a
man is to be dismissed ,or discharged, proper precautions should be taken.
On this, the Roval Commission had made some recommendations, The Rail-
way Board has not vet nccepted the recommendations completely. The Royal
Commission recommended that if u man is to he discharged or dismissed, he
should have the right of personally being seen by the officer who is to discharge
-or dismiss him and he should have the right to be accompanied by the repre-
sentative of the trade union, if he belongs to a trade union. The Railway
Board has not nceepted thir reconnnendation fully. In - some cuses, they
permif u wmn to be accompanied by another railway employee. The point is
if he is accompanied by another railwayman and if he is to be examined by
an Officer of the Railway, the railwayman cannot be expected to be frank and
‘inflependent. Therefore,, the Royal Commission had recommended that the
man to be discharged or dismirsed should be accompanied by a representative
of the union. T-do not know why the Government of Tndia should object to
the representative of the umion accompanying the man when he wants to
appear before the Offkcer. .

Mr. President (The Honourable 8ir Abdur Rahim): At 12-40, the eut motion
«of the Muslim League Party begins. The Honourable Member should conclude

® ‘his speech soon. ,

Mr. N. M. Joshi: T have not much to sny. I should like the Honournble
Member to consider this question very seriously, especially the suggestion as
regurds the esthblishment of some kind of independent authority to dispose of
«cases of appeal.

The Honourable Sir Edward Benthall: Sir, this motion is an attack on
the impartiality of the senior railway staff. Now, 8ir, on that general question
Sardar Sant Singh asked that I, as o new Member, should look into the whole
organisution. Naturally T eame into the Department as a new broom looking
to sweep away any cobwebs that might exist. I have looked among other
things very carefully into the general attitude of the Railway Administration

, towards the staff. T have already recorded my opinion. T stated at a public
+ meeting that T found in the senior staff of the Railwsy Administration not only
justice but also humanity and T am convinced that that is a fair summing up
of the position. The accusation made today is directed partly against the
Tules themselves, but mainly on their application by certain Divisional and
other officers. T have examined these rules very carefully. Let me for ins-
‘tance, as an illustration, mention one ox two points with regard to dismissnl
since there seem to be accimations in that respect. An Officer is charged with a
«crime for which the maximum penalty is dismissal. He has to have a charge
sheet placed before him with seven days clear notice to study the charge.
There is also provision for a departmental enquiry if that should prove neces-
sary. To answer the point raisgd by Mr. Joshi, he can be accompanied hy
another railway servant.

mhu M. Joshi: T should like a representative of the trade union to accom-
pany him. o
. The Honourable 8ir Edward Benthall: The railway servant may be 8 mem-
ber of the union. - Then, Sir, there are ample provisions laid down in the
State Railway Establishment Code, Discipline ‘and Appeal ‘Rules, which cover

varions aspects of discipline and appeal. * They provide that a record of the
n 2
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penalties should be kept and they lay down very carefully in Rule 1721 what
ure the duties ofethe appellate authorities. In Rule 1720 it is provided that
every appeal shall be addressed to the authority to whom the appeul is pre-
ferred through the authority from whose order the appeal is preferred.
answer to my Honourable friend, Mr. Anthony's point, I would peint out that
there is no discretion in the matter; it is simply an instruction as to the
channel thréugh which the appeal is to be made. I should perhaps make one
other point in that connection and that is that striet instructions are laid down
that the executive authority who deals with the cases should not consult his
superior officer before passing orders on the case. That is to ensure that the
officer who is charged with the appeal shall not be prejudiced before he sees
the appeal. T think it is quite reasonable that the Railway Board should issue:
further instructions in that respect. I am not quite certain at this short notice
what the rules are as regards the appellant employee being given the reason
for his discharge. But I am certainly aware that in many cases that reasom
18 given. ’ '

This question has come up.before the House on mhny occasions and as T
have said before the debate began,.it is in fact before the House mow in the
form of a Resolution which hat been adjourned till a day in March. It was
certainly discussed in 1941 on a Resolution by Dr. Sir Zia Uddin Ahmad. He-
then asked that judicially minded officers should be appointed to look into
appeals. '

m Dr. P. N. Banerjea (Calcutta Buburbs: Non-Muhammadan Urban): What
does ‘‘judicially minded’’ mean? .

The Honourable Sir Edward Benthall: You will have to ask Dr. Sir Zia
Uddin; I think those were his worde. It may have been ‘‘officers with
judiciul experience’’. However, the intention is clear.

In the coursd of the debate, I think, it was amply proved that the safe-
guards for railway workers are in fact adequate, and that the appesl rules are
adequate. They do provide that the railwaymen shall get a square deal, and
as & result of that debate, orders were issued—I cannot give you the date
off-hund—for the prompt disposal of appeals. 8ir, from my examination of the
situation I am satisfied that the system is sound. T do not believe—] do not
propose to debate the point—but I do not believe that the provision for this
purposo of officers with judicial experience is desirable in the railway adminis-
tration. T think the proper way to carry on an administration of this sort is
to make adequate regulations and to trust your officers to carry them out; but
alro to see that the officers have the right ideas. Tt is the business of the
Ruilway Department to see that the officers have those right ideas and I will
consider taking up the question of the withholding of appeals to satisfy myself
that the orders are not being neglected. . "

Sir Muhammad Yamin Khan (Agra Division: Muhammadan Rural): So far
they have been ignored all along. e

The Honourable 8ir Edward Benthall: No, Sir. T do not believe that to be
true. ’

Sir Muhammad Yamin Ehan: If that were not the case, there would be mo
complaints here, o

The Homourable Sir Edward Benthall: Sir, we hear complaints from time
to time, but I should like very occasionally on the floor of the House to hear
cases cited where men have been justly dismissed, because there are quite a
number of them. 8ir, T quite.agree with the Honourable Member who is in-
tervening that there may be occasions where officers do not fully carry out the
instructions. ' 8o far as it ia possible in such cases, T think it is the practice to
move such officers who are bad with the staff to places where they have the
least to do with the staff. But T'was not in the least convinced by the cases
cited by my Honourable friend, Sardar Sant Singh. bBecanse T feel that he has
not heard the whole of the story. 8o I would suggest that there are, in fact,

! ©
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dozens of officers who ure conscientiously carrying out their duties, and I do
not believe that there is much the matter with the administration of justice on
the railways. I would like the House, if this motion is put to the vote,, to
.oxpress themselves strongly in favour of the view that on the whole the rail-
way administration administers justice to its staff, but in wiew of the assu-
rance which, I huve given to the Honourable the Mover I hope that he will
withdraw the motion. )

Mr. Lalchand Navalrai: May 1 know from the Honourable Member why- it
is not possible to give these uppeals to the Subordinate Public Service Commis-
sion which is now working? _

The Honourable Sir Edward Benthall: On the North-Western Railway?’

Mr. Lalchand Navalrai: Yes. __

The Honourable Sir Edward Benthall: Becuause that body is very fully
oceupied in taking up the enorinous number of applications for new appoint-
ments.

Mr. Lalchand Navalrai: What I say. . .

Mr, President (The Honourable Sir Abdur Rabim): Order, Order. The
Honourable Member has alreandy made his speech, :

Mr, Frank R. Anthony: 1 beg leave to withdraw the motion.

The motion, was, by leave of the Assembly, withdrawn.

Recognition of Railway Muslim Employees Uniong and Associations.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): Bir, I move: ' .

“That the demand under the head ‘Railway Board' be reduced Ly Rs. 100."

Mr. President, Bir, there was a time when the whole idea of labour orguni-
zation was repugnant to the powers that be. Fortunately we have outgrown
that stage nnd the necessity of organized lsbour is universally accepied.
What is the principle underlying the organization of Labour Unions? The
labourers individually and in scattered manner would not have influenced
their. employers to give them humane treatment, and_ for this purpose a bar-
gaining capacity had to be acquired by collective strength of a class of labour.
There is, therefore, no question of recognizing or not recognizing labour unions
as such. The only question which I am to urge before the House is whether
the principle of recognition can be extended further to include recognition of
Muslim TUnions and Associations of Muslim Railway employees. I and :my
Party members—the Muslim I.eague Members—have taken some pains over
this matter and have been examining the whole 4ssue for probably over ten
years and the result of our pains have led us to believe, and we have come to
the irresistable conelusion, that in the peculiar conditions obtaining in India
such a development is not only desirable but ubsolutely necessury in the
interest of the labour and in the interest of the administration. For, ufter ail,
what purpose do these unions seérve? What do they stand,for? " The whole
Justification for the existence of a labour union is to ensure to the members
the best working conditions which includes the looking after of individual
members’ grievances in special circumstances and to see that large masses of
lsbour are not left to the mercy of the employers. Therefore, as leaders of
Muslim public opinion, we have before us the immense mass of Muslim labour
and railway. employees organized under the name and style of ‘‘Railway
Muslim Employees Welfare League’’ at Calcutta and under the name of
“‘Railway Muslim Employees Association’’ at Delhi, Lucknow and Lahore,
whizh vepresents most of the Muslim Railway employees and, workers on
Wlifferent Railways in India. ’

We are only discussing here the question of recognition of particular unions
organized denominationally under these names. Once, therefore, the question
of recognition of labour unions has been accepted’ can it be argued by any
employer, much less by a Government, that Unions of thousands of employees
should not be recognized because they consist of a particular natfon or mem-
bers of a particulsr. religion—~I mean the Mussalmans. I cannot imagine any
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force of argument whenever it has been ndvanced that while Government does
not object to the representation or recognition of unions, they do object to the
recognition of unions or a group of unions becsuse the mewbership consists of
Muslims. J{ the argument is that the membership of a particwlsr union should
not consist of a particular class of people professing a particular religion, then,
1 suppose, all the unions in Kurope should be disaffiliated because they include-
Christians and Christians .alone. If that argument -huad any forve, im$ernation-
al labour conventions should huve established u rule that no labour. “union
could be organized either by a certain class of people or a nationality or by
members of u certain community, or religion. Now, Sir, what are the- neces-
sary conditions which a labour organization should batisfy? That is the only
question which an employer should look into and which Government is entitled
to see into. Certainly it is the mneinbership and the organized working of the
said union. These can be the only test und nothing else. Whether u labour-
union consists of people belonging to a particular religion, or of people belong-
ing t> n certain particular creed should not be a plen for refusai or denial of
recognition. 1f it consists of a people of " particular religion, it cannot bg said
that they are doing something which is against uny principle of u labour organi-
zation or is contrary to any International Labour Convention.

Another point which-I have got to stress is this. Coneceded that Inbhowr
unions have been organized- and recognized in India und sre in full working
order, securing to its members that pretence of advantage that it is possible
for unions in this country to secure at the moment. 1 us: the word *‘pre-
tence'’ particularly, beeause I still believe that labour wmions #re not strong
enough to he able to squeeze those advantuges und those working conditions
which they are capable of in other parts of the world.

Now, Hir, Muslim labour have not been uble to secure evenr that much.
Muslim labour and the employees are not Tepresented on those wnions, except
only a few who have been included in the list fo ‘exploit the privilege of the
Muslims. - T need nof go further into that argument. Probabl¥ it m nn secret.
why and iiow it has not been possible to have one und the smne union for the
two nutions in this country. The leadership of those unions which have heen
recognised has remained confined to the members of the other eotmmunity, T
mean the Hindus, und to those of the other politicn]l creed, I mean the Con-
gress. Nnturally, it has not been possible for members of the Muslim League
or others to include themselves in that union and organization. That is the
point which T particularly want to stress. On the one hand those unions are
undes the leadership of Hindus, and politically under Congress influence. On
the other hand they ure predominantly of those sections of religion with which
unfortunately in this country, we have been haying bitter relations. Whether-
we call it fortunate or unfortunate, the position remains where it is. The fact
cannot be denied. At least Muslims are not represented. Muslims have hald’
aloof. Now if Government refuses to recognise the Muslim organizatjon, it
follows that Government is denying to the Muslim cmployees and workers what
they are giving to non-Muslim labour on the Railways not so in form of
course, but in fact on a prétext and plea -which can have no justification,
because when you gxamine things, you have got to examrine things under the
conditions in which we are. You cannot bring in the plea of an analogy
from Europe and say that because it is not, happening there you hnve some:
justification for that sort of tradition. Unless the conditions are identical, the-
annlogy can be of no importance. *As a matter of fact we have been stressing:
this issue for many years. We moved that and have been insisting on that
indirectly from 1985 onwards. T moved a cut motion in 1930: then in 1940-41
also: in 1941-42 we walked out as a protest for the treatment which the-
Muslims were receiving by the Railway Department of the Government. -
And one of our grievances, then also, was the refusal of recognition of Muslim:
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employees’ unions emd organizations. It may be unfortunate in the opinion
of the Honourable the Member for Transport or other Members of the Gov-
ernment. but we have to face facts. We cannot work under delusions for u
very long time. You have got to know under what conditions you bave to
work and shape your administrative policies. We are not represented on,
those unions and Muslims who have taken a separatist position in all walks. of;
life, for good or for worse, are not included in those unions of the ot-hedg
nations existing in this land. And if you still turn a stiff neck to the Muslim
employees unions’ demands, you are particularly penalizing them for no fault
of theirs but only on account of your own Utopian ideas which you huave con-
. ceived for reasons better known to you and which defies all principles o

equity and justice. From the purely labour standpoint, it should be im-

materisl whether the union consists of members of one religion or not, provided

it is big enough and organized enough to be capable of recognition. If you
find that all the other factors are there justifying recognition, 1 do not auppose

there can be any force in the arguments for denial by the Government us
employers of labour. We Muslims of Indin have decided upon a particular
course of action and that course of action is certhinly not before this House
for approval; that course of action is known to every Member pf this House.
We ure guite decided in our minds that Musalmans are & nation, a different
nation from the Hindus, and we are determined that our national existence
shall find expression in all the walks of life, whether it is in general polities,
or in representations to the Assemblies, Councils, local bodies, in labour unions or
anywhere else. We have taken a definite stand and us I said, it is not for the
approval of the House or for the approval of the Government. . . .

Mr. President (The Honourable 8ir Abdur Rahim): The Honourable
Mermber’s time is up

Mr. Muhammad Nauman: We have taken up that stand.on' these lines,
and I would say that when we have decided in our minds that we are un differ-
ent nation from the Hindus, we sre determined that our nationul existence
cannot he suppressed in any walk of life and we must have a separate exisi-
ence in all organisations, administrative or otherwise. .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable Meu-
ber's time is up. . _

Mr. Muhammad Nauman: On, these grounds we want that the Muslim
unions and employees’ associations should be recognised by the Government.
With these words 1 move. '

Mr. President (The Honourable Sir Abdur Rahim): Cut Motion moved:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

Sir Hugh Raper (Government of Indin: Nominated Official): Sir, I would
explain that my intervention at this stage is to place before the House, in brief,
the background to this question. I should here emphasise that we understand
that we are dealing solely with labour organisations. In the wnotion which
wag moved, my Honourable friend, Mr. Nauman, referred to associations, and
I think it should be clear at this stage that we are very definitely referring.to
labour organisations, as that is what unions or associations, whichever theyv
may be called—which are recognised by railways—in fact are. The aims. . .

Mr. Muhammad Nauman: May I ask the Honourable Member—I1 could
not follow him? Do you mean that the word ‘‘union” should be the only
word, or do you object to the word ‘‘association’’ being there? Is that the
idea? . » :

Sir Hugh Raper: I was endeavouring tor confine your case, as I understood
should. be so, to actual labour organisations. . . .

My. Mohammad Nauman: Yes.

Sir Hugh Raper: I merely wished to make that quite clear.

Mr. Muhammad Nsuman: Railway employees’ unions—that means labour
unions.
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8ir Hugh Raper: The aims of these labour unions or ussociationg is to fur-
ther the labour interests of railway employees as a whole and not of one pdrii-
cular community. The railway administrations and, naturafly, the Railway
Board also, are bound by the Government of India rules on this subject. They
are contwined, so far as the railways are concerned. . . . (Interruption)

Mr. President (The 'Honourable 8ir Abdur Rahim): The Honourable
Member should not interrupt.

8ir Hugh Raper: . . . .in State *Railways Code, Vol. 1. Those rules
provide that recognition will not ordinarily be granted, or continued, to any
association unless it complies with the following conditions: (1) it must consist
of a distinct class of Government employees, (2) all Government employees of
the same class must be eligible for membership, and (8) it must be registered
under the Indian Trade Unions Act. These are the rules upon which railways
are working. The question of the recognition of associations of Government
servants formed on a communal basis has been under consideration many
times. But one of the very important conditions regarding railway unions is
that every government employee of the same class must be cligible for mem-
bership That very definitely rules out the communal union. We believe
that there is an excellent case for unions being organised for a particular class
of workers, whose interests would be the same. ‘So far as Government em-
ployees are concerned, railway workers have different intevests than the Post
and Telegraph Department workers. That would be one division into classes.
Ther: is the further division within these broad -classes, one, a very suitable
one, thsy nas been adopted, is between line staff and workshop staff. There
is another; the nccounts staff have their own union; but each of these unions
that exist must be open to membership to every member of the staff of that
particular class. . . .

Mr, Muhammad Nauman: May I ask ‘one question? Supposing the
Muslim ‘employees association make it a rule that they will not debar the
people of another religion, will Government recognise . that, in spite of that
name—Railway Muslim  Employees’ Association and Railway  Muslim
Employees’ Welfare League? ‘

Sir Hugh Raper: I would reply to that firstly, that each case has to be
treated on its merits, und secondly, that in the unions that have been reecog-
nised we are not aware of a single one .that has refused admission to a member
of any community. There is obviously a limit to the number of unions which
an individual railway can recognise. It is a difficult matter for a railway ad-
ministration to have dealings' with n large number of unions, and likewise if
there are u lurge number of unions, there might be conflict amongst them; and
80 it has been the policy hitherto to endeavour to keep to-within reasonable
limits the number of unions that are recognised. Furthermore, if the number
of unions should multiply, the number of union officials would also multiply
and I think our already very harassed district and divisional officers would
have a very considerable amount of their time spent in trying to ensure level
and fair treatment to one and all. :

Another point that I would like to make is this; that although from our
experience we have found that there is considerable difficulty in having a num-
ber of unions recognised by one administration, the difficulty that would be
present if there were communal unions would be very greatly enhanced. The
working of railways depends upon the esprit de corps of all, the closest co-
operatior of all. If all inembers are members of one union, We should—and
we believe we do—secure that co-operation in full. s

Mr. N. M, Joshi: Sir, this question was discussed, I think, 1n 1941 on a
Resolution moved by one of the members of the Muslim League FParty. I
took part in that discussion and I have:also listened to the speesh of my Hon-
oursble friend, Mr. Nauman today. The Muslim ILieague Party has "not yet
told us why separate unions are necessary. It is not enough to say that thes
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Muslims are a separate nation and, therefore, they should have separate
unions . . . ., '

. Mr. Muhammad Nauman: On a point of personal explanation, Sir . . . . .

Mr, President (The Honourable Sir Abdur Rahim): The Honourable Member
has made his speech and should not interrupt.

Mr. N. M, Joshi: I have listened to the speeches in' 1941 and 1 listened to
the speech of my Honourable friend, Mr. Nsuman, now. If they ean say or
. .point out how the interests of the Muslim workers have suffered,
) then certainly it will be a matter for consideration whether for the
protection of the interests of the Muslim workers there should be Muslim orga-
nigations or not. The only reason given is that the Muslims are u separate
nation, therefore they must have a separate union. 1 think that is not con-
vincing. My Honourable friend, Mr. Nauman, on this occasion and on pre-
vious occasions too had said that the trade union organisations are domninated
by the Congress. 1 dispute that fact, I challenge that fact. It is not true
to say that the trade union movement in this countrv is dominated by the
Indian National Congress. ’

Mr. Muhammad Nauman: It is predominuntly Congress.

Mr. N. M. Joshi: In the trude union orgunisation with which 1 am ussocias-
ed, namely, the All India Trade Union Congress, there are * individuals who
belong to the Indian Nationnal Congress, there are individuals who belong to the
Muslimm League, there are individuals who belong to the Hindu Mahasabha,
and there are individuals who belong to the Liberal Purty. There are also some
individuals who belong to various other parties.

Mr. 'Muhammad Nauman: But it is predominantly Congress. | .

Mr. N. M. Joshi: The All India Trade Union Congress is not downinated by
. any one orgunisation. Let me also give some information to my Muslim friends
bere that one of the rules in the constitution of the All India Trude Union Con-
gress is that no resolution on politics should be passed unless there i a three
fourths majority (Interruption) and this rule prevents a controversial political
resolution being passed. There was an attack made on the leadership of the
trade union movement. 1 am not one of the leadersa and so 1 do not think
there was any attack on myself. But my friends of the Muslim League must
remember that there are no Hindu interests or Muslan interests to be served in
the trade union movement. The {rade union movement is an economic move-
ment it is8 a movement intended to protect the economic interests
of the working classes in this country. 8o long as there s
no discrimination made by the employer as regards wages and other conditions
of service between Muslim workers and Hjdu workers; there are really no
interests served by the Hindu workers trying to dominate that organisation.
As a matter of fact, it is in the interesta of the labour movement that no section
should dominate and cur endeavour always is to make the organisation as
unmiversal and as representative as possible. Therefore, the derpand made by
the Muslim League that the Muslim_organisation should be recognised is not
a feasonable one. I repeat again, let them make out a case that the interests
of the Muslim labourers have suffered. They have not suffered and if they can
point out, then certainly I am prepared to consider the question whether there
should be a separate organisation. ' '

Mr. Muhammad Nauman: We have pointed out.

_ Mr. N. M. Joshi: My Honourable friend quoted the names of some organisa-
tions- in Calcutta and’in Delhi., I do not live in Calcutta nor always in Delhi,
but .1 am fairly. uequainted with the labour organisations in this country, and
the organisations which have been referred to by my Honourable friend have
not yet come under my notice except in the Legislative Asgembly. I shall be
glad to know as to the organisations which have got some strength, which have
got a large membership. If they exist, I shall certainly have an opportunity of
discussing with those members why they want a separate organisation, but I

1 p.u.
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have not yet come into contact with them. That is my experience of nearly 30
years in the case of labour. [ feel that the Muslim workers themselves have
not yet shown a desire to huve a separate organisation. You have named one
or two small organisations, but 1 can name any number of organisations in
which there are u very large number of Musliin workers, for the very good reason
that there is no clash of interest at all. You have given some example of an
organisation which hardly exists. Nobody knows ubout it. (Inferruption.)
Give us some more information. ) )

Mr. Muhammad Nauman: What more information do you want?:

Mr. N. M. Joshi: 1 want you to give someinformation as To the member-
ship, as to the class of members, what work they do—let us have some informa-
tion. I am not against considering your case. 1f I find that the.interests of
the Muslim workers suffer, 1 shall be the first person to say that the Muslim
organisation should be recognised, because workers' jpterests come first, and
interests of the politicians inust come afterwards if the politicians should have
any separate interests from the workers. Last time I had made one sugges-
tion to my friends of the Muslim League Partv. They feel some amount of
jealousy for the Congress or they feel that the Congress has got more support
among the labourers,

Mr. Muhammad Nauman: Certainly not.

Mr. N. M. Joshi: 1 do not agree with that statement in the first place,
that the Indian National Congress has got a dominating voice in the Trade
Union Movement. We have got all sorts of politicians—there are communists,
there are socialists . . . . . '

Maulana Zafar Ali Khan (East Central Punjub: Muhaimmadan): But please
don’t say that we are jeolous of the Congress.

Mr. N. M. Joshi: | ain glad to hear that you are not. 1 would suggest to
my friends of the Muslim League Purty to take a little more interest in ‘the
welfure of the working classes. [ have watched the working of the Muslim
League Party in this Assembly and I feel that excepting this question of recogni-
tion of Muslim Employees’ Unions, they have not shown much interest in the
labour movement. 1 would suggest to them to take some more interest in the
welfare of the Muslim workers and then they will find that they cannot take a
separate interest in the welfare of the Musliin workers becsuse there is no
sepurate Muslim welfure. T would suggest to themn to make young men imbued
with the spirit of service of the poorest class of people in this country. If more
Muslims come forward, I am sure that the Muslim and Hindu workers will work
in common in the interests of all ,tbe workers. 1, therefore, feel that the case:
which is placed before the House is not a reasonable one, and so far as I can
see, it cannot be supported because there is no need for separate organisations:
of Muslim workers.

Maulvi Muhammad .Abdul Ghani: It has been pointed out by Mr. Joshi
who professes to be the leader-of labour zll over India, that no case has been
made out, for recognition of the union called Muslim Union of Railwdy
Emplovees. If my Honourable friend will care to see the object of these unions
of the railway emplovees, he will realise that it is nothing except for representa-
tion or redress of their grievances so far as railway services of a particular class,
say the lower services, are concerned. Tf Mr. Joshi will take the trouble of con-
sulting the latest Administration Report on Railways, Volume I, it\is given out
there that in the railway services to-day the representation of Hindus bas gone up-
from 25.47 to 84-42, that is a rise of 895 per cent., during the eight years com-
mencing from the period 1934 to 1942.

Mr. N. M. Joshi: That is a political question. It has got nothing to do
with the unions. . .

Maulvi Muhammad Abdul Ghani: During the same period the percentage
‘of Mussalmans has gone up only by 1'98 per cent. See the difference. Inr

[y



THE RAILWAY BUDGET 579

1934 the Resolution on communal composition of the services was passed.
‘Whut is this position due to? It is entirely due to the Muslims being under -
the influence of the so called national Unions which are éntirely or almost:
entirely composed of Hinds. The Musalinans have no share there. The
Mussalmuns wanted to have a separate organisation of their own and they
want to advance their cause from that platform. Now, you know the
attitude of the people in this country. Take the case of the last Civil Dis-
obedience Movement. My Honoursble friend the Railway Member will ¢ome
to realise the position when he knows that n grave situation was averted by
the Mussalmans keeping themselves aloof fromi this movement. Otherwise he
would have seen the consequences on the. State-managed and Company-
managed railways if the Mussalmans had joined the movement and damaged
the communications. Then the Member of the Railway Board would have
come to his senses. Rules are niade by human beings. They are not Godly
rules. Rules are ever changing and they are changed to. suit the occasion. It
i high time that the railway authorities listen to the voice of their Muslim
employees. There is nobody to voice ‘their grievances. My friend here has
mentioned the names of several unions whigh are entirely composed of Mussal--
mans. My friend, Mr. Joshi, wants to know their number. It is 4,000 i
Calcutta, two thousand in Lucknow.and so on. It is not a union of a few
persons. There are thousands at every place. '

Mr. President (The Honourable Sir Abdur Rdhiin): The Honomable Member-
can continue his speech ufter lunch.

The Assembly then alQjourned for Lunch -till Hualf Past Two of the Qlockf

- The Assemblv re-assembled after Lunch at Half Past Two of, the Clock,
Sir Henry Richardson (one of the Panel of Chairmen) in the Chair.

Mr. P. J. Grifiths (Assami: European): On n point of order, Sir. Ts there
a quorumn in the House? ' '

(After a count was taken.) -

Mr. Chairman (Sir Henry Richardson): Yes, there is u quorum in the House.
Mr. Abdul Ghani ' .

Maulvi Muhammad Abdul Ghani: Bir, just before the lunch 1 was speaking:
on the neceéssity of the recognition of the Muslin) unions and among the rensons
T adduced was the number of the Muslim employees at different places. For
instunce, the number of Muslim employees of railways at Calcutta is about
4,000, ut Lucknow 2,000, at Lahore 8,000, at Delhi 1,000. These unions have
the word ““Muslim’’ before their names and T find that the word ‘‘Muslim”’
generally in these days is a very pricking one. Every effort is being made to-
frustrate the just claims of the Muslim nation. Whenever any voice is raised
on the floor of this House on behalf of the Muslim nation, it is regarded as detri-
mentul_. to the interests of other interested parties as if the Muslim nation has
no claim over this country, and the authorities ure generally guided by these
notior.. I think this is the right time to change such attitude. When the-
Parliament has time after time changed- the cqnstitution concerning India and
wheq _they bﬂ-ye provided for the representation of various nations and com-
munities residing in India, why are the ofﬁgiuls sticking to their old ideas of
prstige by saying that there is no such rule? They ulways take shelter behind
this prestige, that there is no rule. The riles are of their own creation; they
can amend them at any time they like. But it may be a fact that it does not
suit them to .do 8o because they are surrounded by the employees of the majo-
rity community and notes after notes are so managed and manipulated and
prepared that the minds of even disinterested officials become vitiated and it so
happens that the interests of a particular community suffer. If ¢here was no
necesgity for looking after the interests of the various communities, then there-
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was no necessity for passing a Resolution like the one which the Home Depart-
ment passed in 1984 reserving the rights of various minorities in India. Not
only that, when the authorities foind that that Resolution did not suit u parti-
«cular group of people, say Anglo-Indians, they changed it and substituted it by
reserving 40 per cent. of seats in the mutter of rnilway nnd postal employments.

‘Mr. N. M. Joshi: That is for recruitment. .

Maulvi Muhammad Abdul Ghani: Jt may be for recruvitmnent but I sin urging
why such a principle was accepted not only once but it was repeated when it
suited the interests of a particular community. 8o, there is no justification for
the Railway Board or for any authority administering the railway affairs in India
to take shelter under the plea that the rule is sueh and such and it does not
allow the recognition of a particular class of people. In the very beginning I
urged that the Mussalmans do not join the so-called national unions. They are
national only in name, as, for instance, the Indian National Congress. It is not
national at all: it is n Hindu organisation und nothing else. Because of this
reason - we do not like it und the world has seen it in its true colours and has
renlised 'that it is not natienal at allv 1t is a denominational political organisa-
tion. Whenwyou have recognised the Muslim Lengue, heavens and earth will not
fall if you give recognition to the union which is ‘mostly composed of Muslim
uyions. The Muslim employees are not vocal at all and their interests suffer.
Sir, these so-called national unians are sometimes run by Anglo-Indinns and
-gsometimes purely by Hindus. Therefore, the grievances of. the Muslim
employees regarding their conditions of service ure not ully et with in those
unions. . It is for these reasons that they wunt the recognition of such a

* union in which their voice eould have an effective place. I have in the very
beginning said that it is due to that that it is not going on well, although there
is reservation of 25 per cent. for them. -The majority community is getting more
and more us against the interests of the minority communities. Why? Because

* 1gbourers of the minority communites, especially the Mussalmans are not vocal
there Therefore, they want an organisation of this character where they may
be in'a position to represent their case more effectively than they have hitherto
done. With these few words I support the motion moved by my Honouruble
friend, Mr. Muhammad Nauman.

: Sir Muhammad Yamin Khan: I confess that I have always been upto now
of the opinion that n separate union for any community was not nacessary.
During all these years, I have been approached by somebody or the other
with therequest that I should support the formation and recognition  of
separate union for the Muslims. Whenever T was approached with euch a
demnnd I always argued against it. I was of the opinion that the unions
are meunt only for ventilating such grievances as are common to all people
in that service and that unions should not he made to ventilate the grievances
of any particular cormnunity. but for the service as a whole. This fact has
been stressed and laid down here by the Government and that has nlways
been Government’s point of view. I-find that my Honourable friend, Mr.’
Joshis who is interested not only in labour but in other questions ns well, was
of the same opinion. The only reason for myv conversion from that belief
was that, since T became Secretary of the Muslim League Party, I began
to receive lot of complaints—the volume of these complaints is tremendous,
T have received =0 muny complaints against the injustice done to individual
persons in the matter of promotion and dismissal that it is not possible for
any Member of this House to go through them and devote his time to ‘all
these individual cases. I think it will not be & right' policy if I come here
in this House and ask questions about every individual, because it is not
right policy that the grievances of individuals should be ventilated here.

Mr. N. M. Joshi: President will rule the question out of order.

Sir Myhammad Yamin Khan: And very rightly too. But we have to dea!
with the question-on a matter of principle. How are you going to ventilate
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those grievances? Mr Joshi asked what is the reason for recognizing separate
unions: und said that no case has been made ‘out by the Party. As he suid
the Honourabie the President will rule out of order questions relating to.
individual cases, they cannot be brought here. May I ask him, who.is- go'fﬁg-
to represent individual cases? An orgunisation. Will the general orgsnisstion
us 1 whole take up individual cases? Well, from the complaints I have
received 1 find that, that is not the case. I think if an injustice is done to.
any particular individual on the busis of his holding ove religion or the other,
he must have some place for representing his views.

Mr. N. M. Joshi: May I point out to my Honourable friend, even tnions.
will not be ailowed io tuke up such individual cases? Individuals make their
own appesls,

Sir Muhammad Yamin Khan: Unfortunately, the circumstances in this.
country are such to which we cannot have any analogy. I would be very glad
if the circumstances in this country were the same ‘as those prevsiling in.
England: then it will be n happy country. I shall be thinking that India
has achieved her highest limit at that tiime. Unfortunately, we cannot ignore
what India is today. | need not lay too much emphasis on this point. I
would not like any Hindu Member to get up and say that members of his
community were suffering because they are Hindu, or of an Anglo-Indian to-
be told that he could not get redress because he was an Anglo-lndian und an
European member suv that he could not be met with justice because he-
happened to be Kuropean. In the same manner, T would not like that any
individual may. have the feéling that he could not get justice simply bLecause
he happened to belong to the Muslim community. It is for this reason that
I usk my friend, if he thinks that there are some individuals who bhave got
grievances which are not meted out properly not on account of justice but
on account. of thejr being members of one community or the other, to consider
this question. [ have got a large volume of evidence, which I am' ready to-
place before the Honourable Members., I will simply quote one or two-
instances out of the large number of complaints that have come to 11y notice.
Up till now there has been an rule that the senior man must get promotion.
Of course, every body knows thut promnotion depends entirely on the seniority
in the service. But when the turn of a Mussalman comes, the rule is changed
all of a sudden and he is told that promotion will not be given to the senior
man but it will be made by selection and the man junior to him is s:lected.
You have been quite good upto the st two years. The individual affected
feels how is it that he has been doing good work and since the +ime of hin:
promotion has come he has become bad. T do not want to take up this case.
Muslim Members do not like to put questiong to the effect that a man could
not get promotion simply becaure the rule has been altered. I want an
association that may approach the highest authority. It will not do. sny
injustice to any individual. T would not mind if an TIndian Associntion is
made for the ventilation of this grievance, that a European has been promoted
simply because he happened to be a Furopean. That Indian -Association can
put a question on Indianisation and why so many Europeans were prems-ted.
If we can allow the question of Indian versus Furopean, T think the necessary
corollary is if any branch of Tndinn society feels injustice, it shouid ventilate:
that grievance and there must be somebody to act as the mouthpiece. At
-present, if the man has any grievance and he puts in his appeal, it roes to-
the very person against whom he complains. Tt has come to my notice that
in many crses if people want to put in appeals, their representations are with-
held and they are not sent up to higher authorities. That is the final answer.
If we are not allowed to go to' higher authorities, what are we to do? We hsve
found that a man who has been doing excellent work for, say. ten ydars, when
the occasion comes for promoting him, all of a sudden he is given a bad
‘name, bad remarks are made in his character roll and thus he is gondemned
as a bad fellow.. Or it is said that it is only a temporary chance or that he
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-was good as a subordinate but that he would not' do well as an Offiver and
so'on. Who is going to judge this? The inatter is left entirely in the hands
of or'e man. If you make any one man the sole judge, it is bound to cnuse
a great deal of hardship to poor innocept men who have been serving loyally
-.and sincerely for a number of years. I do not like to do injustice to uny body

to whatever community he might belong! If any European or Anglo-Indian or”

any Hindu or-a Musiim feels some grievance, he should have the right to go
on appeal. If I were the Officer-in-dharge whose duty is to hear these uppeals,
1 would certainly attend to every ocase.

The view and notion of Indian people is this. You snight have %een the
picture called Pukar. This means that you can go on appeal, if you have got

any grievance, to the Emperor himself. If people could not get justice done .

by the officials, chey could go and ring the Moghul Emperor’s bell and: as
soon as the Emperor heard the bell, he came out and listened to tne petition.
Even the petition of n poor woman, a washerwoman, was heard by Emperor
-Jehangir and he condemmned his favourite Queen to be beheaded. That is ihe
-surt of justice expected, that a sher.and bakra, a lion and goat should drirk
from the same pool. You must do no injustice. \Where is this Pukar? The
final authority should see the petition if justice is to be done. Nobody should
have the right to stop, the petition from reaching the highest authority. If
‘there is an organisation, and if they feel justified that a particular individual
has really a grievance, then that organisation will put up that case. Their
-application must be heard. This individual will first of all have to justify his
case before the organisation. The organisation must be sdatisfied about the
justice of his cause. If this organisation behaves badly, if it takes up a case
simply because it comes fromm n Muslim, whether it is right or wrong, of course,
the organisation will lose all credit for all times. T have mo doubt that this
-organisation will use its common sense and will devote proper time tq enquire
into the genuineness of the claim and then only put up his case before the
“higher ‘authorities. They cannot obviously allow the case of a inan who might
have some fancied notion of injustice having been doné to him, and to whom in
fact no injustice hos heen done. .

I have comne across several cases of hardships, T have no tiime to narrate
all of them before the House. Sometimes the post of a clerk is advertised
-calling for applications from Muslims. At the time of filling up the vacuncy,
a report is made that no Muslim candidate was forthcoming. Such kind of
-grievances are very numerous. I do not want to waste the time of the House
by putting all these before the House. It is time that Government mde &n
alteration in the rules to see that all cases of hardship and injustice to sub-
ordinates are put up before higher authorities without being held back. With
these words I support the motion.

Mr. Govind V. Deshmukh (Nagpur Division: Non-Muhammadnn): .Sir, T
‘have heard my Honourable friends to my right the members of the Muslim
League over this cué motion. They want recognition of Muslim unions. Mv
Honourable friend, the Mover of this motion, will excuse me if I say o, . ..

Maulvi Muhammad Abdul Ghani: That he made out no case! '

Mr. Govind V. Deshmukh: T am not going to say that he made out no
case, but running through his whole speech, one finds onlv politics. He
daid. we are going to have our nation in every walk of life. That was bis main
contention. T will came to the other points ‘also made in his speech. My
Honourable friend insisted that they should have this nation theory in every
walk of life. ~That was his case. Well, Sir, so far as unions are concerned, the
case is quite clear. You cannot have your nation so far as the question  of
ussociatiop or union is concerned. For yourself and for other communities
also, you are entitled to certain .percentages, certain rights and priviloges to
be protected as a minority, but you cannot have it that in every walk of
life you must be recognised as a natien. )

.
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Maulvi Muhammad Abdul Ghani: You can. Oh! yes. ,

Mr. Govind V. Deshmukh: You say, yes, I say, no. That apart, 1 now
come to some of the points raised in the speeches. My Honourable friends
can have no complaint that they are suffering because of want of separate
union ®f their own in the matter of recruitment. That was a question in which
very likely injustice would have been done and very likely separate represen-
tution wus necessury. So far us recruitinent is concerned, it has been decided
thut they shall l'ave so much percentage, .c., 25 per cent. and 8 per cent. for
qther mirorities. Hgving fixed a certain percentage for the Muslims, the rule
says that if candidates from other minorities ure not forthcowming, then the
candidates from the Musliin community should be taken to fill those posts
also. Thus the majority community is deprived of their share.

Sir Muhammad Yamin Khan: No, no: ‘

Mr. Govind V. Deshmukh: Read De’Souza report. There you will find that
if candidates from other minorities do not come forward, they shall be taken
from the Muslim community and in  this way, the majority community’s
representation dwindles down.

Sir Muhammad Yamin Khan: For the- information of my Honourable
friend, 1 may state this, that the Musliin comununity gets 25 per cent., other
minorities get 8 per cent., that is, the minorities on the whole get 33 per
cent. and the majority community gets 67 per cent. So the majority can
never be reduced to a minority.

Mr. Govind V. Doshmukh: So far us you are concerned, you not cnly get
25 per cent., you aiso get 8 per cent. which would have gone to other
communities. You were not entitled to this eight per cent. However, that
point has been settled. I do not complain against that rule. The rule is
there. No injustice has been done to your community; if any extra favour
is shown, in this puarticular instance, it is shown to vour commuiity. The
point is that so far as the question of recruitment is concerned, where injustice
}nay huve been done, that point has been decided for you once for all in your

avour.

My friend, Sir Muhammad Yamin, was on sounder basis. He pointed not
so much to the nation theory as to the economic grounds. He gave us
certuin instances. He said supposing there is a memiber of the
Muslin community, he is senior and according to the rules he
should have been promoted but then all of a sudden the rules are changed.
My Honourable friend forgets that at that time when these rules were changed
there must be other Hindu members also who according to seniority should
have been promoted but for these rules. So, whenever a rule is enforced 1t
must affect persons in that particular rank without making any distinction.
As & matter of fact, the grievances of unions generally are universal. Take,
for instance, the dearness allowance from which members of both communi-
ties suffer. Does it make any difference whether a person belonging to this
particular union is Hindu or Muslim. These unions are service unions: they
aré not political unions. Therefore, it is not reasonable for anybody to urge
that there should be separate communal organizations. Then my Honourable
friend will certainly not be able to point out that in other countries where
there are other minorities, the labour organizations are sun on sectional lines,
that is to say, every community has different organization, on the grounds that
its interest cannot be represented properly. In every country it has been
found an advantage to have labour uniong not in sections but as a whole.

8ir Syed Raza Al (Cities of the United Provinces: Muhammadan Urban):
T do mot want to interrupt, but mav I point out that in South Africa, in
the case of labour there are labour unions of Europeans and Labour unions
-of Indians. .

Dr. P. K. Banerjea: Racial distinction.

Mr. Govind V. Deshmukh: I am prepared to admit what my friend says,
but how has it improved matters, Tnstead, if there bad been a unign of
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Inghuns and Europeuns then certainly Indiun members would 1ave got the
saine advantuges us the Europeuns. But the trouble is that there are twe
and you eannot reap the samne advantages as the Europeans are enjoying.
“Therefore, I say it is better fo huve one union to represent both the eommu-
nities. The fuct referred to by my friend, Sir Ruza Ali, is in my fuvour, and
I think it is not reasonable to claim different organizations. '

" Bir, it was pointed out that in certain unions'there are Hindu office bearers
und, therefore, the Muslim interests ure not looked after. 1 remember und I
um told that in Lahore, for instance, there are certain unions of which office
‘bearers are Muslims and it 1mnakes no difference there.

Maulvi- Muhammad Abdul Ghani: Name them.

Mr. Govind V. Deshmukh: It all depends qn what the grievances are und
not who the office bearers are. 1f the union's grievances are genuine and
reasonuble, certainly they will get the redress, the office bearers nmake no
differcnce. My Honourable friend, Mr. Lalchand Navalrai, says there are
some unions in which the office bearers are Mussulmans, Under the circum-
stances, I submit thut there is no necessitv made out for the recognition of
Muslim unions. . .

Dr. 8ir Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir, I listened with great interest the speech just delivered by
my friend. We have been hearing speeches of this kind in conuection with
other political organizations. For many years it was held that Congress was
the only authoritative body to speak on behalf of the Indians, and any orga-
nization which does not come in and does not line up with the Congress is
really no organization, it does not represent any interests, or if it represenis
it represents only the interest of the minority concerned, and so on. But’
the minorities, on the other hand, always held that a political organization—-
.may be Unions or anything else—once it is estabiished by major community, it
ceases o represent the interest of olther people which they profess to represent.

Now, leaving out the political considerations altogether, 1 confine my nt-
tention to the recognition of unions. Tt us see the history of these trade
unions not in this country but in other countrier because the trade unions
are a very infant organization as fur as India is concerned; it is not so power-
ful as in some other countries. It is the common experience of other coun-
tries that ‘‘a well-organized and sensible union of workers is a great asset
to every industrial organization’’, but before that ideal stauge is reached we
have to pass through intermediary stages and through these intermediary stages
we have al] kinds of oppositions. '

Mr. N. M. Joshi: What is that book from which you are quoting?

Dr. Sir Zia Uddin Abmad: This book is written by me, but I have quoted
from the International Labour Office publication, and a good deal from my
friend, Mr. Joshi, himself. .

Mr. N. M, Joshi: T have read that.

Sir 8yed Raza Ali: You mean quotations from you, or the whole book.

Dr, 8ir Zia Uddin Ahmad: We have to pass through the various stages.
In the first instance, the opposition came from the employers themselves.
They did not want union of these -workers and thev alwavs put down strikes.
by any kind of organization as illegal. In the second instance, there was
opposition from certain sections of labour themselves. T would request the
Honourable Member to follow the history. of the Labour Unions in Holland
and there he will find all these things. T will read one paragraph ahd this
is from the International Labour -Office publication ‘‘Freedom of Association’’:

““There are at present seven principal Unions and the three most important of them
are Netherlands' Federation of Trade Unions having 190.179 members, Roman Catholic
Workers' Federation having 80,475 members and Netherlands’ Federation of ‘Christian
Trade Unions having 48,327 members. The other Unions have also been establishcd on
_political, religions and social principlea.'’ _

80 here we have got these unions not altogetber on the lines of the work
which they are doing, but slso on the limes of religious principles. 8o, we
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see that in the beginning these unions are formed on all kinds of principles
‘and in the end, when these ideas are fully developed in the country, they.
gradually fuse themselves into one union. Therefore, . it is :mppas:ble to
start, by means of laws or by resolutions of the Exetutive Ooqncxl, to order
particular formations of unions at the earlier stages.” They will have their
growth. But in the later stages wherf they have developed, then the time
will come to fuse all these unions into one common organisation, which sh.opld
be acceptable to the employers as well. 8o what my friend has been advising
us to do in the early stages will be ultimately achieved at & later stage: -
“In Holland there exists no distinction in the eyes of the law between a Trade Uniom
una a society having for its object the provisions of recreation for ite members, the
Rdvancement of art or science, political activities or charity. The recognition of associa-
tions by the State is oni.&urefued‘, if it is contrary to public peace which is defined -in
Section (3) of the Art. of d April, 1885, i.e., if the objects of the association are :
(i) disobedience to or breach of the law of the land or of regulations in accord-
ance therewith ;
(ii) attacking or corrupting morals; .
(ii1) interferyng with the exercise of the rights of any person whatsoever.”
. If there be any union which is formed and is contrary to public peace,
then that union, and that union alone, should be stopped by the Government
‘of the day. But if the object of the union is simply to bring together socially
or for some other purpose sny class of persons, then there can be no disqua-
lification in the recognition of the union. What right have you got to dis-
qualify if I wish to form a union for persons of only six feet in" height? Why
then should the railways interfere? Or why should they interfere if 1 wish
to form a union of people with special ways of thinking, because in such a
case these people cat mix together socially and work out the redl object of
their union. My friend cannot deny it, for it has been proved in questions
and speeches in this Assembly that there does exist at present some difference
of opinion among the Muslim employees who rightly or wrongly feel that their
interests are not safeguarded. This feeling has been brought out from the
questions, resolutions and representations made_on the floor of the House.
Then, will you deny them the right to express their grievances? Why should
the Members of the Assembly interfere in these matters? I dé not think it
is the function of the Legislature to bring forward the case that ‘X’ wus not
properly treated in a small railway: that ‘B’ was passed over rather badly,
and go on. These are the things that the union should look into. At the
moment, we have to do it because there is no recognised union. Only matters
of broad principles should come before the Legislature. 8o one of the defects
which arises from the refusal to recognise unions is that those small cases
which ought to have been gettled by the union come before this House and
we wgste our time unnecessarily. \ .
Now we want to have a union that works harmoniously, but to reach that
stage we have to pass thrangh the intermediary stages; and the more you
stop them the more intense will become the position between the communitics.
The only thing is to permit the recognition of unions and ultimately .you will
find that the differences between the various communities will be minimized;
they will become small, and this will lead to the harmonious relations between
the various unions. You have a.Christian Union with its headquarters ab
Bhusawal. T have had correspondence with its secretary. There also evists
a Muslim union and an All.India Railwaymen’s Union or Federation. There
are thus three bodies. Their ideals are different. Suppose there is a question
of a strike. Some ¢f the unions will oppose it, but in the general body meet-
ing they may be out-voted. It has been proved that one union will oppose
a strike in the railways; another union will also oppose it; but the two unions
taken together will be in a minority in a bigger union of the federation, and
when it is taken by the vote of the house it will be accepted and it will be.
_ considered to be the voice of all railwaymen. The recognition of unions will
give a platform to people with one way of thinking in various administrative
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matters, Let them ventilate their grievances, but if they do anything which
may disturb the mutual relations between different communities, or the public
peace, then it is the duty of the Government of India to intervene in this
matter. But so long us they do not act against the economic interests and
‘against the public peace, and they m#ke representations in their own way und
ventilate their particular gnevances, 1 see no reason why these people should
not be allowed to carry on in their own way. You are following the example
of Government 20 years ago with- regard to trade unions. But now the time
has come when they should change their minds as regards the recognition of
unions, and 1 cap assure them that if they change their minds now, the people
will themselved like to have a common union. They may have it on paper
for a start, but they will have common objects. *

Therefore, .I do beseech the Government to study very carefully the history
of unions in various countries and watch the stages through which they have
gone. There is plenty of material in Delhi in the International Labour Office.
Allow us to develop the unions in India and do not dictate that the union
shall do this and shall do that. In that case there will be dissatisfaction among
the employees and the work of the union will have to be handed over to the
Legislature. Therefore, in the interests of our own time, I will appeal to you
to permit these unions to be recognised, which will eventually relieve us much
of our present work.

The Honourable Sir Edward Benthall: 1 apprec:ate the view pomt- of my
colleagues on the Muslim benches. 8ir, it is, 1 shink, the natural consequence
of their present political policy, and I realize that they’ feel very strongly in
this matter. But my Honourable friend, 8ir Hugh Raper, has stated what is
the policy of the Government. He has, however I think, omitted to say that
it has very recently been again under review. The ques't.ion was considered
only such a short time ago as 1941, when it was decided by Council that no
change should be made in the present policy of non-recognition of communal
1111101']3

Sir Syed Raza Ali: By what Council? _

The Honourable Bir Edward Benthall: T beg vour pardon. Decided hy
Governrment,

Sir, after lrstemng carefully to todavs debate, I thipk, there is substance.

in the view of Gavernment that it is _lmposslble to” draw the line between
communal and political unions, and Government does not allow its servants
to take part in politics. Nor em I satisfied, even by Bir Muhammad Yamin
Khan's conversion or his able speech, nor by sny of the other speakers, that
in fact the interests of Muslim employees have suffered.
" As regards recruitment, one spesker mentioned the policy of Government
and the rules that are laid down. Y have before me here figures which show
that the Muslim percentage in the subordinate services of the State and
Company-managed railways is showing a very. steady increase, nearing the
proportion which is prescribed for the pergentage of Muslims in ‘the services.
As regards the question of promotion, the House will recall better than T can
mvself, the occasion when serious accusations were made, as a result of which
Mr. DeSouza was nsked 1o carry out & special investigation. If I remember
the circumstances aright, srome of the Honourable Members said there were
hundreds of eases in which Muslims had been wrongly passed over for promo-
tion. Mr. DeSouza made an investigation of ull the cdses that were put to
him, which, T think, turned out to be eleven in number: and he found—and T
+hink yon will agree that he was an officer with a judicial mind—that there
was no such passing over at all,

Dr. Sir Zia Uddin Ahmad: But T had in my possession sbout 150 cases,
which T put on the tdble here irr connection with some motion; but the diffi-
culty ebout Mr, DeSouza's investigation was that he wanted thlm to be done
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in & certain maaner and would not allow us to argue and would not see the
other side of the question: he persisted in seeing only ‘one side of the. question.

The Honourable. Sir Edward Benthall: 1 hesitate to contradict the Honour-
able Mgmber; but as 1 was just saying, I think that Mr. DeBSouza was essen-
tially an officer possessing that sort of judicial mind to which the Honourable
Member attached’ so much importance not so long ago, and I think. . .

Mr. Muhammad Nauman: Msay 1 informn the Honourable Member that as
we did not spprove of his appointmeni we never even tried to place the facts
before him; we wanted a different sort of inquiry from the one the Railway
Board instituted; we did not approve of it; im fact we non-co-operated from
all he wanted to do.

The Honourable Sir Edward Benthall: Nevertheless I think that the majo-
rity of persons were satisfied with the impartiality of Mr. DeSouza’s inquiry
und report. On the question of appeals, we have had a long debate this
morning, and I have given an undertaking to the Honourable Mover, that I
would have that question' thoroughly mvestigated; and so 1 feel that there is
mothing for me to do but to reiterate the policy of Government and to say that
we must oppose any unions on a communal basis, whether -they be Hindu,
Muslim, European or anything else. At the same time, while doing that I
would like to assure my Honourable friends on the Muslim League Benches
that so long, as I am in this seat, I will do my best to see that the settled
"policy of Government to secure a fair deal for Muslims is diligently and faith-
fully carried -out. ' \

I should perhaps just say something on the question of the representation
of individual cases by unions to the railway authorities. The position is that
all railways, I think, now allow individual cases to be represented to the
Genera] Manager, provided the normal channels of appeal have been used first.
This does not apply to all cases, but it applies- to important punishments, such
as dismissals, rgmovals from service and that class of cases.. 1t is generally
at the diseretion of the General Manager whether he will enter into correspon-
«ence on the matter, but he will certainly receive representations; although
I think there are some conditions laid down on some railways that representa-
tion shall be made by s responsible officer of the union, who shall have per-
sonally scrutinised the case. So far as ong can see, therefore, there is adequate
provision-on the railways and recognised unions should be in a fair way to be
able to present to the general managers individual cases on all important
atters. .

I was very glad to hear Honourable Members say that they-will be glad
to be relieved of the burden of: putting individual cases to Government. I
am also very glad to have. that news. Honourable Members realise, I think,
that when they do make representations to the Railway Department, they are
all most carefully examined; but the representations which we receive are not
- entirely from the Muslim Benches; I think, in fact, that there are Honourable
Hindu Members who perhaps hold a record in front of any Honourable Muslim
Members. 8o, having made these remarks, I am afraid, that I must oppose
the cut motion. — .

Mr. Chairman (Sir Henry Richardson): The question is:

“That the demand under the head ‘Railway Board’ be reduced hy Rs.e 100."

The Assembly divided: T

AYEB—12,
Abdul Ghani, Maulvi Muhammad. Raza Ali, Sir Syed.
Azhar Ali, Mr. Muhummad. Shahban, Khan Babadur Mian Ghulam
Bhutto, Mr, Nabi Baksh Tllahi Baksh. Kadir Muhammad,
Bssak Sait. Mr. H. A, Sathar H. "amin  Khan, Sir Muhammad,

Liaquat Ali Khan, Nawabzada Muham-  Yusuf ABdoola Haroon, Seth.

mad. . Zafar Al Khan, Maulana.
. Nauman, Mr. Muhammad Zia Uddin Ahmad, Dr. Sir. -«
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‘NOBB—42,
Abdul Hamid, Kh%a Bdmdur Sir. Ahmad Nawaz Khan, Major Nawab 8ir.
Aiyar, Mr. T. 8 Joshi, Mr. N. M. ., .

Ambedkar, The Honoumble Dr. B. R. Lalchand Navalrai, Mr.

Ambegaonkar, Mr. K. G. Lawson, Mr. C. P. *
Banerjea, Dr. P, N. Mackeown, Mr. J, A, ,

Benthall, The Honourable Sir Edward. Mattra, Pandit Lakshmi Kants,
Bhannh, Mr. M. D. Neogy, Mr. K.- C,

Caroe, Mr. 0. K. Noon, The Honourable Malik Sir Feroa.
Chapman-Mortimer, Mr. T. Khan.

Chattopadhyaya, Mr. Amarendra Nath Pai, Mr. A. V,

Daga, Seth Sunder Lall, Parma’ Nnnd Bhal

Dalal, Dr. Sir Ratanji Dinshaw, * Pillay, Mr. “

Dslpat Singh, Sardar Bahadur Captain. Raisman, The Honourahle % Jonemy
Dam, Mr. Ananga Mohan, Raper, Sir Hugh.

Deshmukh, Mr. Govind V. Sahay, Mr. V,

Gray, Mr. B, L. Spenr, Dr. T. G. P.

Griffiths, Mr. P. J, " Bpence, Sir George.

Gwilt, Mr. E L, C. v Stokes, Mr. H. G.

Hmdar, Khan Bahadur Shsmlnddm Sultan Ahmed, The Honourable Sir.
Imam, Mr, Saiyid Haider. Thakur Singh, Major.

Jawahar_Singh, Sardar Babadur Bardar  Trivedi, Mr. C. M.

Sir. Tyson. Mr. J. D.
* The motion wasd negatlved '

Extensions given to Employees in Railway Services.
Seth Yusul Abdoola Haroon (Sind: Muhammnisdan Rural): Sir, I wove:
““That the demand under the head ‘Railway Board’' be reduced by Bl 100.”
Sir, the House has expressed its dissatisfaction at the extensions which are:
being given in the rallway gervices, and given in a very generous manner. The
replies which have been givgn by the Honourable the War Transport Member
have not satisfied any section of this House. Therefore, I want.to move this
eut motion in order to discuss one particular aspect of the question which affects
the Muslims in particular.

In 1989-40 when the Supply Depsrignent was created as.@lso many other
new departments, services were lent from the Railway Department to these
new departments.. The Muslims apprehended from the very beginning that
these transfers are going to affect them. They felt that it was a planned crusade
against the Muslims.

Pandit Lakshmi Kanta Maitra (Presidency Division: Non-Muhammadan
Rural): You are talking about the extensions given to the Muslim employees?

Seth Yusuf Abdoola Haroon: I am referring to the railwaymen’s services lent
to the Supply and ether departments. When those services were lent, the
Muslims felt ‘that it was going to ‘hit them and affect them. It did happen.
What happened was: that when the time came for some of the senior grade staff
to retire extensions were given to them, on the plea that there was scarcity of
well trained staff. It is not a fact. Trained staff are available and will be
available. The Railway Department might have promoted people from the
junior grade to thé senior grade. They are competent staff, but this was not
done because they said there was scarcity of trained staff, and beeause these
extensions  were given, the chief persons who were affected were Muslims. I
will inform the Honourable Member that on the North Western Railway which
runs through my constituency there were four senior non-Muslim members of
the staff who,are given extensions. Otherwise two of the junior staff who ure at
present working as A. T. Os. would have joined the senior scale. In all-India,
I believe 72 extensions have been given. Tf these extensions were not given
und people were allowed to retire, at least 18 Mussalmans would have joinad the
junior scale. The number of Muslim officers who would have been promoted
from junior to senior scale ean not be precisely assessed but to keep the figures of
N. W. Railway for the purpose of ascertaining, it can positively be said that 30 of
them at least would have gone on the ‘senior scale but this was not done. Only
a plea was made that there is scarcity of staff, although staff is being transferred
from the Railway Department to other departments which have no direct or

[
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indirect oconnection *with this Branch., (4An Honourable Member: ‘Was it
fechnical staft’”.) No. It was executive and administrative staff. Mr. Joshi
gaid that the Trade Union Congress looked to the betterment of all the classes.
Why did not they raise a hue and ory about the extensions? They did not,
‘because if wus & question of Mussalmans. __ _

Mr, N. M. Joghi: I shall support you in the-matter of these extensions.

Seth Yusgut Abdools Haroon: When the question of Mussalmans comes up,
they do not want to have new unions because it is a political body but I wish to
.say that it is not so. We are economically hit and that is why we have to
.arganise nnother Muslim union. I would ask why should not the War Transport
Member cry a halt to these transfers. He should not allow uny more transfer
‘to be made. Otherwise what would happen. There will be no retirement. The
only rétirement will be when a person will be paralysed or when he will die,
then only his place will be filled up. Otherwise there is no- chance for the
junior staff to come up. I would like to mention an example to the Railway
Member.. Tt is under the very nose of the Railway Board in Delhi Division. In
the Delhi Division there are 22 senior officers in the senior grade and there is
only one Muslim.  There are 15 Head Clerks in the Delhi Division in which only
one is a Muslim. In the Headquarter N. W. Railway office, there is the Deputy
‘Genera] Manager, Deputy Chief Engineer, the Deputy Chief Accountant.
Deputy Rates officer, Senior Commercial officer und Senior Goods officer.
‘They are all Hindus and there are two Muslims. .
Where will be the chance for the Muslims? They will never come up to the
thigher grades. When the war will be over, there will be staff coming back from
the other departments and the Muslims will have to dfay in their jobs for years
together. There will be depression and no-ather recruitment. Why should not
this system be abolished now. The Transport Member should at once sae that
no more extensions are given and people in the junior scales should be given a
chance. Therefore, I protest against the policy of giving extensions which in-
directly hiie my community. It is time for the Railway Board .to see thut the
Muslims come up to the ratio of 25 per cent. With these words”1 nmove iny
motion.

Mr, Chairman (Sir Henry Richardson): Cut Motion moved:

“That the demand nnder the head ‘Railway Board' be reduced by Rs. 100"

Mr. N. M. Joshi: I rise to support this motion. Some days ago, I had asked
‘questions on this point, complaining that the Government of India is giving
extensions to their superannuated employees, with the result, that the interests
of the younger employees are suffering. The reason given by the Government
of Indin is, that a large number of their present. employees have gone on war
work and, therefore, they must have sufficient number of experienced men and
for that reason they are giving extensions to people who are on the vesge of
retirement. 1 feelgglgat this argument is not a sound one. When a man comes
to the stage of retifement, the next man who is likely to take his place is not a
novice. When a man retires at the age of 55 or has put in 80 vears service or at
least 25 years service, his place will be taken up by a.man who has reached the
age of 55 or 54. His place is not likely to be. filled by an inexperienced man. T,
thewefore, feel that this argument does not really hold water. What may be
happening is that o large number of officers who have gone to war may be
Europeans and Government fears that their places may be taken by Indinns
and that if the retiring officers are Europeans the number of Europeans msy be
reduced. I have not examined the figures and I would like the Government of
India to give figures. Bo far as I am concerned, I should like to see that no
extensions ars given and people who are juniors should be protected and should
have s chance. This practice of extemsions results in new emtrants not getting
8 job at all. A number of people have been trained by Government as railway -
apprentices and they o not get a chance at all. If they want the help of these
experienodd men they may send them to other branches of temporary work,
such as war work and not keep them in the department and reduce the rzlmnce.s
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of the younger people. I support this motion. * - .
© ‘Mr, Muhammad Nauman: -8ir, I rise to support the motion before the House.

This question has been discussed a number of timnes since I have been a Member
of this House and on all occasions we have expressed our indignation at the
policy of extensions being given to officers and employses of the Railways.. In
reply 1o questions which were put to the Honourable the Railway Member, the
Honourable Member said that they could not afford to lose the services of those
people who had been granted extensions. 1t appesrs to  jme that just as the
Railways are feeling the dearth of rolling stock and wagons, they are also feeling
the deartb of efficient officers and they want to conserve their energies by giving
themn extensions. 1-suppose this question of extensigns is not_the yuestion
which should be looked at from any communal point of view. is policy of
extensions has affected the Hindu officers, it hus touched the European officers
and it has certainly affected the Muslim officers and Muslim employees.” 1 do
not know what was the basis on which the Railway Boafd decided to take this
decision. ) )

[At this stage, Mr. President (The Honourable 8ir Abdur Rahim) resumed
the Chair. ] )

If I remember avight, the Honourable Member said that individually évery

. particulur case was examined on merit and they thought they could not afford
to permit u pupticular officer to leave his office and retire. If that is a reul fuct,
then, as 1 suid, it reveals the failure of the Railway Board in having sn ade-
quate number of efficient officials and it indirectly mesns that those who.
would succeed them were inefficient. Just as they have got an inadequate
number of eolling stock and wagons, so it appears they have also got amn-inade-
guate number of efficient officials and they are only trying to give them exten-
sions and keep thein in this way. How long this state of things can go on? If
these so ealled officials eannot-survive for a longer period, then are we to under-
stand that the railways will come to & stop because they will ‘not have efficient
persons to take their places? 8o, we on this side of the House ‘want tc impress
the tiovernment that this policy of giving extensions is creating u feeling ot dis-
conte:t among their own officers and employees, who consider themselves cffi-
cieut—and [ believe they are efficient—and who have been suppressed hecnuze
certain extensions have been given to certain individuals mostly on favouritism.
I know wany individuals who have been granted extensions but I do not want to-
point out a purticular individual and say why A or B or C was given an extension.
I will content myself by sayving that the policy of giving extensions is bad in itself
and the Railway Board should not continue it any longer. With these few
remarks, | support the motion. ‘ o

Sardar Sant Singh: Sir, I support this motion not on the ground that the
Mover- has mentioneq that it hits one community but on general grounds of
principle. . 3 : )

Nawabzada Liaquat Ali Khan (Rohilkund and Kumaon Divisions: Muham-
madan Rural): That is only one of the effects of it.

Sardar Sant Singh: But he proceeded with his case by referring to that aspect
of the matter. Mr. Nauman has now cleared up the position and given it more-
strength. May 1 ask the Honourable Membet in charge whether he has ahalysed
the reasons as to why the Government has fixed a certuin limit beyond which a
public xervant was to be retired on pension? If there were certain sound reasons.
for that rule, hnve thosé rensons dikappeared now because of the war? That
is a question to be considered. At the same time, we canmnot ignore the fact
that an extension granted to some officers means the taking away of the rights
of those who are coming up. What right have you, I ask a plain question, |

- to take away the rights which the rules of service give to the subordinates to
‘g0 up to the highest post if they fulfil all other conditions, by granting extensions
to the present incumbents of posts? Then, again, I am entitled to know and
the House is entitled to know, why these extensions have been granted during
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the last two or three years in numbers that was not to be imagined in previous
years. There must be some particular reasons for it and the "Department, I
hope, will make that clear to the House in its reply.

The Mover of the motion referred to certain instances and said that under
the very eyes of the Railway Board extensions have been granted in-.the Dalhi
province. . I will go further and ask the Honourable Member how many Members
of the Railway Board have been granted extensions? My information is that
four Members of the Railway Board have been granted extensions but let us wait
for an answer. If I am right that four Members of the Railway Board have
been granted extensions, what about those next incumbents who are coming up?
Have y6u compensated themn in dny way for the loss of their right which they
had under the rules of service? Again, I will call the attention of the Hon-
ourable Member because he is s non-official and not a hardened bureaucrat as
we used to call the members of the I. C. 8. or of other services, that he should
huve more sympathy with those who are coming up than with those who are
‘enjoying that position today. I will, therefore, bring it to the notice of the Gov-
ernment that this policy of granting extensions is a policy of showing favours
to one at the expense of another. The others should not be made to suffer. No
justice and no equity will sanction such a course. Therefore. I support this
motion, *

Sir Hugh Raper: Sir, the House, is, I submit, under somewhat of s mis-
apprehension. Sardar Sant Singh referred to an unconscionable number of offi-
cers who have been given extensions of service. The war is now in its fourth
year, and, since the war started, an extension of service has.been given to 72
officers. Now, against them, 140 officers have been allowed either to join up
with the ﬁghtmg forces or to tg»ke yp other war work in, for exumple, the Supply
Department. In addition, owing to the very heavy work which the Railwdys
are now having o perform and the new jobs of work that have come into being
such ‘as that in connection with Air Raid Precautions, war planning-and so on,
180 temporary war posts have been created. The position, therefore, may -be
summarised thus: 140 officers have left, 130 posts have been created, which
gives-a total of 270. Against that number of 270, 72 officers have been given an
extension of service. It seems to be the general impression that only those
officers who are high up in position have been given extensions and it seems to me
that speakers have assumed that only those officers who are low down in the
cadres have been nllowed to go. That is not correct. I would remind the
House that the highest Railway Officer, Sir Guthri Russell, who was
Chief Connnissioner of Railways:, was allowed to go hefore he uttained
the nge of 55 to take up an aphointment in the Supply Department. There is a
considerable number of other officers of high rank who have been allowed to
leave for war purposes, one for example was the head of a_Department on the
Eastern Bengal Railway, another was Chief Engineer of North Westefn Railway
and another Chief Méchanical Engineer of the East Indian Railway. I am just
mentioning a few that. come to my mind, I have not exhausted the list.

Sardar Sant Singh: Will the Honourable Member please state whether all

the Managers of all the State-ouned Railways have been granted extension or
not?

Sir Hﬂ!h Rapor‘ No.
Mr. Muhammad Nauman: Then how many are due to retire?

8ir Hugh Raper: Those who have been given extensions are Mr. Misra of the
Bengal and Assam Railwav, 8ir Robert Marriot of the East Indian Railway and
Mr. Laughton of the Bombay, Baroda and Central India Railway. (4n Honour-
able Member: ‘“What about Mr. Griffin?’’) T believe that Sir Arthur Griffin
has not yet reached the age of 55. Well, T have just given figures and would
draw vour attention to the fact that tbose who have left the Railway Depart-
ment have taken up war work, many of them in the army itself. Now, we have
had to make good the difference between 270 and 72 nearly 200 ofﬁce’ra‘ That

4 P.M.
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[Bir Hugh Raper.] " 3 |
has been an extremely difficult matter. It has, of course, sometimes afforded
accelerated promotions. Whilst it must be recognised and admitted that where & -
senior officer has been retained, someone has been disappointed. On the other
hand many others who never expected early promotioh have got it. I would
urge the House to believe that in considering whether an officer should be given
extension or not there have been no communal considerations whatsoever. It
is news to us, when the Mover himself said that the extensions given have -
affected Mussalmans particularly, .

Seth Yusuf Abdoola Haroon: I referred to the North Western Railmay and
that also to two A. T. Os. in that Railway. c

Sir Hugh Raper: Thank you for correcting me. 1 have evidently gained: the
wrong impression.

My Honourable friend, Mr. Joshi, said that the interest of young employees -
was suffering. I have shown by certain examples that he is not altogether cor- .
rect. My Honourable friend, Mr. Nauman, objected very definitely to the policy
of extension of setvice and apparently saw no good in it whatsoever. I think
he felt that we should not have allowed young men to go and he may have felt
that we did so only in order to keep older ones. There is, as the House is aware,
a very considerable #hange in the circuinstances since the beginning of the war.
When a war starts many officers, enthusiastic young officers, put in their appli-
cations to be allowed 4o join up. Railway Administrations allow as many to ga
af circumstances appear to justify. In this war, as.in the last war a large
number of officers applied and some :were allowed to go. But the brake has
had to be put on and, in fact, some of those who have gone, may have to come
back to us. It is not always possible to get them back, however. Mr., Nauman
also said that the Mussalmans were particularly affected. I do not -think he
qualified his remark.

Mr. Muhammad Nauman: I said that all the Indians were affected including
Europeans, Anglo-Indians, Hindus, Muslims and others.

8ir Hugh Raper: I have recorded that you have said that Muslims were parti-
cularily affected. If I am wrong I apologize. He also asked for how long would
extensions of service be given. That raises the question, how long iz the war
going to last. It is obviously impossible for us to say. It would be of some
interest to-the House . . . . .

Mr. Muhammad Nauman: Probably you may run short of men as you are
getting short of wagons. ) -

Sir Hugh Raper: It may interest the House to know that within the last
month four fairly senior officers have definitely refused extemsion. It is not
every one that wants it. When we feel that it is in the interest of an adminis-
tration to keep a particular officer and thab particular officer, if he is fit enough,
agrees to stay to do the work, which he knows, we would grant an extension.
But as I have said, every officer is not prepared to stay. We have also an ,
instance of an officer, who had been in an administrative post asking, on being-
offered an extension, that he be given work carrying less responsibility and he was
_ given a more junior position than he had had before. The quesfion of an extension
of dervice only arises if an officer is offered an extension. We do not admit
spplicationi for an extension. It is a matter of careful selection.

Mr. Muhammad Nauman: It may not be an application on paper, it may be a
canvassing. -

Sir Hugh Raper: What I have sajd, I stand by.

My Honourable friend, Sardar-Sant Singh, asked if the reasons that influenced
the Railway Board to fix an age limit for retirement still hold good. I may
suggest that the war has changed conditions very considerably and we are justified
in saying that although those reasons still exist, presenf conditions make it
impossible to accept them in every case. Sardar Sant Bingh likewise said that
promotiors of the subordinate to the officers’ rank have been very badlv affected.

P
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The number of officers’ posts that have' been rendered vacant and created, is 200
amore than the number of officers to whom extensions have beexn given. .

Sardar Sant Singh: May I know if the figures supplied by you are included
in this increase of two hundred. ) )

8ir Hugh Raper: The number of additional officers required was far greater
than the number of officers to whom extensions have been given. There mus,
therefore, be many subordinates who have gained promotion to the superior
grade. .They would not have got it so soon but for war. Sardar Sant Singh
1nade a statemment that an officer who is expecting promotion has not been
.given a post which has been created becausé another gfficer recéived an exten-
.gion. It is for him to prove this. | )

I regret 1 cannot tell you if there is any such’ease. 1f the Sardar has one in
-mind, perhaps he will let us know. 1 think the House will readily appreciate
-that giving extension of service to these relatively small number of officers is by
no means filling our requirements in the officers’ grade. We are still greatly
short. Grent care has heen exercised in selecting those to whom extensions evould
dbe given. One’of the gonditions is that they are physically fit. Extension is
given first for one year or for the duration of waor, whichever iy less. But
‘there is nothing to prevent a second extension being given, if that is found to be
Justified and the officer concerned continues to be fit for the work, ~
o S:irdar Sant Singh: Meanwhile his subordinate who expeels to go up may have
ito retive.” '

_ 8ir Hugh Raper: That is one of the msfortunes that that particular officer
would have to suffer as a result of the war.

Sardar { Singh: 1 waus referring to such suffering.

Sir Hugh Raper: I_admit the giving of extension to anybody is lisble to lead
10 this result but I think you should keep in mind the fact that & large number
.of senior officers have gone to the war or gone to other services and to that
oxtent the position of every one has improved; some additional posts, temporary
posts have been created in the administrative grade, deputies und so on. That,
therefore, has given to every one the opportunity of promotion that they would
not otherwise have gott As I see the position personally, it appears as if the -
officers generally ure likely to have benefited rather than to have been hurt by
4his_process. -

Pandit Nilakantha Das (Orissn Division: Non-Muhammadan): Has any. cal-
«culation been made regurding officials who have been ‘bencfited by higher offi-
cers going to war? Are tliey more in number or those who have suffered on
account of extension more in number? .

Sir Hugh Raper: T do not think that such a calculation has been made.
Some reference was made to non-gazettel staff, and in regard to that, we do not
know the saetual position. The Honourable Member for War Transport has’
#lready referred to this and he has called for information.

Mr. Frank R. Anthony: Whyv should the Railwav Administration insist on
keeping these men by giving them extensions? Why should you not retire
them first and re-employ them as additionsl staff on a temporary basis? Is it
hecalase they want more lucrative advantages that thev get extension of service?

8ir Hugh Raper: The answer to that is very definitely, no. When an officer
1s retained in service, he must be fit enough for it and it is more proper that
he should continue to be oceupied in the work he has been doing. The creation
- of & temporary post for him would mean that he would have to take up some
kind of work to which he has not been naccustomed. T have already stated
that there are instances of officers who have been given an extension and put to
work .carrying ‘less respongibility at their own request. There are not many
cages of that sort, but they exist. Tt does seem, as I have just said, the best
course in tc keep the officer who has experience, abilitv and knowledge at the
work he has been doing. Thus you maintain continuity and on general grounds,
and almost on every ground, that is the best procedure.
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~-Mr. President (The Honourdble Sir Abdur Rahim): The question is:
*“That the demand under the head ‘Railway Board’ be reduced by Rs. 100."
The notion was negatived. ‘

Need for fizing quota for Muslims and other l\linoﬁties in the Selection grades-
in Railway Services.

Dr. Sir Zia Uddin Ahmad: Sir, I move:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100."

Sir, I would like to remind the House about the Resolution of 1934 in which.
the quota for minorities was fixed. The weakness of that Resolution was that it
fixed a quota only for fresh entrants and it left out altogether the cawe of promo-
tion. s soon as this Resolution was adopted, the Railway Board tried to defeat
the object of this Resolution by passing an internal Resolution, that is, that
recruitnient should be at the lowest grade. Before this Resolution came into
existence, there used to be regular recruitment not only at the subordinate
stagem but also in-the intermediate of what they call upper subordinate stage:
But after this Resolution wus passed, in most of the Railways recruitment in-
the upper subordinate grade was stopped altogether and everybody was employed'
on the salary varying from Rs. 20 to Rs. 80 a month. The result of this
was that the, standard of admission was lowered. When we had recruitment
at the intermediary stage, then good men, graduates and men with good
technical qualifications entered the service and they filled the upper subordi-
nate grade, which is really the backbone of the administration in “the railways.
This thing was continued in order to defeat the purpose of the Resolution of 1984.
Ax soon as evervbody was allowed only to enter at the lowest stage, Rs. 25 to
Rs. 80, then our friends, the Anglo-Indians got out of it. My friend, the late-
Col. Gidney, moved the Secretary of State and said that in the case of Anglos
Indians the lowest grade should be Rs. 55. On this scele, they could get
some men all right, but in the-case of Tndians, the lowest pav was from:
Rs. 25 to Re:. 80. The standard of recruitment was thus defipitely lowered.
Now. with this class of people who man the railways, who are recruited in the
lowest stage, most of them have been failures in other Departmerfts who could
not get service anywhere else; when such men get into the Railways, I do not
kncw what would happen to the railways after 15 years when these persons-
come to occupy important key posts now.included in the upper subordinate
grade. The future'of railways appears to me to be very dark; efficiency is bound
to suffer when you recruit everybody on a _ salary of Rs. 20"%o Rs. 30.. You
reeruit matriculates and a majority of them are not good enough to reach the
hizhest stage to carry on railway administration with efficiency later on. There-
fore, T submit this devise was adopted*in order to defeat the object for which-
the Resolution was framed by the Government of India. In case .the Govern-
nient of India agree to have some communal consideration at the mterm.edmry
stage also, then I am sure that this Resolution which they had passed in the:
Railways will have to be dropped. The railway administrations themselves are
feeling the necessity. And they are making experiments in certain ways: On
thc East Indian Railway they have appointed some persons in the intermediary
stage during the last two years. Therefore, I say that this is absolutely wrong:
and ought to be dispensed with. : '

The other point to which T refer is the DeSouza report which is the gospel of
my friends, Members of the Railway Board. Of course, to them it is a gospel,
but to me it is waste paper. But referring to the gospel of the Railway Board, T
just remind them that this is one of the recommendations of the De Souza Coms .
mittee also. They have recommended at one place ,@bi;t there should be some
kind of reservation of seats for the minorities in a particular grade which is to
be recruited by promotion and that is the only recommendation which they
entirelv overlooked—everything else they quoted. We have never pressed on-
this side that a person who is not competent should be promoted. After all,.
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efficiency first; all other considerations afterwards. But, at the same time, wi
should like to point out as well that the way in which this question of efficienc)
is pressed in practice is not very satisfactory. We discussed on the floor of the
House—1 think in the. time of your predecessors: Sir Andrew Clow and Si
Thomus Stewart—the principles. They said '‘promotion is considered on the
sprinciple of seniority’’. But sometimes they would say ‘it is considered on
the principle of efficiency’’. And I said once, “Call spade a spade, and say il
this way: we will agopt the principle of efficiency or the principle of seniority
whichever happens to exclude the Muslin candidate altogether”. If u Muslim
cundidate can come in by seniority, then we put him down under the
‘principle of efficiency and if he is efficient then we will put him down under the
principle of seniority. So, this principle does not act very well, and, therefore,
in order to avoid all this trouble, I do beseech you to fix rutio and say ‘provided
they attain a certain standard, provided fhat their qudlificutions are good, pro-
vided thut their service recerds are excellent’’. If they satisfy these conditions,
I think there is no reason why you should not promote them simply because they
are- Muslims.

Sardar Sant Singh: Does this cut motion relate only to Muslims?

Dr. 8ir Zia Uddin Ahmad: 1t is for all minorities.

Sardar Sant Singh: Then you must suy so and name other wminorities
also. You are ignoring them.

Dr. Sir Zia Uddin Ahmad: My Honaurable friend, Surdar Sant Singh, who
has been elected by my votes in this House must know that when T am talking
of minorities, I include Sikhs as well.

Unless we fix-n quota for these inorities—and in minorities 1 include
depressed classes, Christians, and other minorities—this will not work satisfac-
torily. - ‘ .

Mr. N. M. Joshi: Where is the quota given to the depressed classes?

Dr. 8ir Zia Uddin Ahmad: They come under ‘‘other minorities’’, which in«
cludes depressed classes. ' '

Mr. Muhammad Nauman: They will divide among the Hindus.

Dr. Sir Zia Uddin Ahmad: Unless this is done, I am afraid this will always
be a burning question and will be very difficult to decide. .

The other difficulty will be about the lower gazetted service. This is also a
very dithicult question which ncts ugainst the interests of the minorities. In this;
‘particulur case it is against the interest of the majority also—the Hindus. It is
only in the interest of one particular class of people in the country. It is very
“desirnble that if we fix the quota, we should do it not at every stage but at one
particular stage when the promotion is irom the lower grade to uppef subordinate
grade. At this stage we should have a quota fixed. It is not possible to have &
quota fixed from first division to second division, from second division to third
division and so on—thaf ‘is not possible—but when you come from lower sub-
ordivate to upper subordinate grude, at that stage it is desirable to have a quota
fixed." 'When promotion js made from the upper subordinate to the officer
grade, there also we should have n quota fixed. I pressed this point always
before Sir Harry Haig when he was Home Member and T made it out very
clearly that this is the gap which ought to be filled up. In that case suppose we
fixed 83 per cent. for the minorities. and if 33 per cent. are not available then
the balance should be made up by direct recruitment provided they satisfy certain
conditions, and if these posts belong to u* particular minoiity and they do not
sntisfy these conditions then thix quota should be wade up by direct recruit-
ment again provided they satisfy certain conditions. T think if these two prin-
tiples are accepted, the working of railways will be easier and the future running
of the railways will be more efficient. Sir, T beg to move the motion.

Mr. President (The Honourable Sir Abdur Rahim): Cut motion moved :

“That the demand under the head ‘Railway Board' be reduced by Rs. 100.
- [ ]
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-Mr. Muhammad Ashar Ali: 8ir, I have heard from the Treasury Benches
thes we should quote instances where justice has not been done to any individual.
If the question of appeals comes' béfore the Railway Board gr the Treasury
Benches, especially the Railway Board, they say that we will apply the principle
of justice, but so far as the Railway Board is concerned, they will not stick to
ithis principle of justice, but they have got their own rules, they have got .thelr
-own regulations ahd so forth. 8ir, in the same manner I find that in the cir-
-culars which are issued by the Railway Board concerning nginorities, especially
‘the Muslim minority, there are such words as ‘*As far as possible’’, "‘As far as
.practicable’’, “‘If they can be spared’’, and so on. Sir, I would refer to-two of
these today. In paras. 182 (IL1), and (V1) Constitution and Functiom of Selec-
-tion Boards (paras. 50 and 115) it is stated:

‘“Every effort should: be made to ensure that at least one member of a minority commu-
.nity is on each Board. and a *Muslim Officer should be included whenever possible.”

In paragraph 182 (V), it is said : -

‘*The Government of India. ... .. but desirex that Railways should continue to employ
Muslim officers in establishment branches as far as possible! . . . . . They have further no

- ohjection to the posting of Muslim officers of the Accounts Department to the Establish-
ment Branches in the Headquarters office-of Ruilways if they can be spared.”

Sir, I find that whenever there ig a case of minority, or even when there is
:a gpecial case of Muslims, there are these conditional words attached: “‘If
possible ; whenever practicable; if they can be spared.’”’ I refer these circulars to
the Honourable Member who has said that we must have instances. I will men-
“tion two more cases about the Selection’ Board in my own place of Lucknow. It
wos a Selection Board in connection with Guards, Grade I, in the Divisional
‘Superintendent’s office, Lucknow. Fifty candidates were called for an intere
view, but out of these fifty only two or three were selected. And what happened ?
"Thece were fifty candidates and the interview lasted only for thirty minutes. I
pub it to iny Honourable friend, if thirty minutes is sufficient to interview fifty
candidates ! Does it stand to reason? Of course, vou are masters of the situation
:and you can do what you like. But is it honest? Is it possible? I submit it is
not. Now, Sir, the speed with which the interviews were conducted shows that
it raust have been a pre-arranged affair. Otherwise it was impossible to finish
“the fifty candidates in thirty minutes.

Now, Sir, I will refer to another case in Lucknow. The circular of the Rail-

‘way Board is that every Selection Board should consist of at least three officers,
‘and at least one of them must belong to a minority communiby.
Now, Sir, in spite of this circular, what happened. Only two officers
‘were sitting o the Selection Board. When I quote these cases - before
‘the Railway officials today, I subnfit that these cases ought to be inquired into.
1 submit thas every circular, every order from the Railway.Board is not adhered
“to, and the Selection Board do as they like. So I submit that it is the minority
community, whether it be the Muslim or Sikh or the Depressed Classes, who
suffer always owing %0 non-compliance of orders contained in circulars issued by
‘the Railway Board. 1 have quoted facts and figures and T hope that these
Selection Boards are directed to act at least according to the circulars and orders
issuad by the Railway Board. With these remarks, I support the motion.~

Mr. N. M. Joshi: T do not think, Sir, that the proposal made hy the
"Muslim League Party is a reasonable one, and it is not also in the interests
-of the efficiency of the railway service. Already there is direct recruitment
‘in the railway service to the officers grade, and on account of that practice
s large number of subordinates, who are very capable, do not get an .ppor-
“tunity of going to the upper grade or the officers grade. Now, Sir, tha Muslim

League Party wants, in order to get their quota, some direct recruitment in

the subordinate service also. I would like my friends of the Muslim League.

“Party to consider whether this proposal is not on behalf .of the upper middle
<lasses as agninst the poor classes. (Several voices: ““No, no.”"). Tt mnayv not
e your intention but that is going to be the effeet. But my Honourable
-friend, Dr. Zia Uddin. said: ‘“Well, ‘the present emplovees are matriculates

1
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and not well educated. It is not in the interests of efficiency to prorhote themn
to higher grades’’. ‘Dr. Zia Uddin Ahmed was not reslly thinking of the:
present generation. He may have been thinking of the past gemeration. At
present the railway service comsists of very intelligent young men. They may.
be atriculates or they may be graduates. ) .

¥r. Sir Zia Uddin Abmad: I was spesking of the future generation..

Mr. N. M. Joshi: I do not want these intelligent young men to be tuaper-
seded by more educated people. Therefore, direct recruitment in the rubordi-
nate service is wrong. It is in the interests of the upper middle ~lasses as-
against the interests of the lower middle classes. ‘ '

Then there is another proposal, wviz., that there should be a quota in the
. upper subordinate grade, and this 'is to be effected either by direct recruit--
ment—which I have 8aid is in the interests of the upper classes as against the
lower middle classes—or by a supersession of the: majority community Ly the
minority community. (Interruption by Dr. Sir Zia Uddin Abmad.) I know-
vou are interested in the Universities and not the lower middle classes. This-
proposal will involve a supersession of very competent men. They may
belong to the Hindu community, but that they will be overridden by men-
who may not be as good-as themselves and this step is bound to create very
great discontent in the service. A man may belong to the majority commu-
nity. It is not his fault that he belongs to that community.” If he has a
chance of going to the upper grade, and if he is the fittest person, then he:
must be promnoted. If you don’t, then there is certainly going to be great
discontent. - We have no objection to the fixing of proportions to» safeguard
the interests of the minorities at recruitment. Let them even bhe given
more. I would like the majority community to have less people in the railway
service and more people in the public work. Our public work requires a very
large number of people. I would like the young men from the majority to-
avoid Government scrvice and take up public work. There is much to be
done in this country, and, therefore, we do not object to any proportion being
fixed at the time of recruitment. But to make your promotion on the ground
of community and rot on the ground of merit, and not to give promotion to-
a very competent man when it is due to him and give it to another person
who is not as competent as he is, is a wrong thing and will create great
discontent in the service, and I would, therefore, like the Government not to-
accept this proposal. - . .

The Honourable Sir Edward Benthall: Sir, this cut motion raises a major
question of policy. Ii has always been the policy of Government that it is
most undesirable to introduce communal considerftions into promotions from
grade to grade. For direct recruitment the usual communal proportion js.
observed. . The position as regards selection grades is that lists of these posts
have been drawn up and they are, I understand, in the Library of the House.
As regards the principle of selection for selection posts, it is & case of merit
combined with sepiority. Honourable Memhers, I think, are inclined to feel
that in considering these selection posts insufficient attention is paid to
seniority. From what I have seen of the manner in which the selection is
made, that is not the case. All the senior men who could possibly qualify
for the post are considered and if two candidates are of equal 1erit. then
the deciding factor is seniority. The selections to these posts are made by ~
selection boards. The present provisions regarding them are laid down in
Appendix 2 to the State Railway Establishment Code, and the auestion of
the revision of those instructions is still under consideration. But in the
meantime orders have been issued that selection boards, both for promotion
and recruitment, shall consist of not less than three officers and overy
effort is to be made to ensure that :t least one of these officers should come
., from & minority community. and, that a Muslim officer should he einong
them, wherever this is possible. When a selection board consists of three
officers, they should preferably be of the same rank so as to ensure that one
senior man does not dominate the board, and if ié is possible, no® officer on-
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[8ir Edward Benthall. ] - . _
that board should be subordinate to another officer on the board [or the same
rearon. Conditions on certain railways may not ensure that in cvery case
these instructions are at present carried out entirely to the full; but instruc-
tions have been passed to ensure that where these rules are not being kept
to, a record should be kept of the ecircumstances, and the reasons for supersed-
ing any senior employee should invariably be recorded by the selection boards
in all cases of promotion to selection posts. I think Honourable Members will
agree; therefore, that the procedure which has been laid down does, in fact,
provide ample safeguards for the minority communities. The demand of the
Honourable the Mover is for reservation in the case of promobions. ILeaving
uside all questions us to- which class or éommunity is going to henefit from
such a course, I think, we must attempt to continue’ to run the railways as
we have done in the past,;as & commercial concern, and must make quite
certain that the best men come to the top. The probability is that there
ought to be not” less selection but more selection if efficiency, to which Mr.

- Joshi paid homage, i to be maintained. .1 hope Mr. Joshi will apply the
same tests to some of the other motions which come before the ¥ouse.

I think that in the general interests of the railways it is desirable that
promotion should continue to be made in the way that it has been done in
‘the past, and that the best interests of the Muslims will be secured by ensur-
ing that their promising young men are qualified for that selection. For these
reasons, I must oppose the amendment.

- 8ir Muhammad Yamin EKhan: May T ask whether the Honourahle Member
will take this step, that if his instructions are not carried out by nny officer,
then that officer should be taken to proper task, to use a mild word?

The Honourable Sir Edward Benthall: We always endeavour fc see that
-our instructions ure carried out, -

Sir Muhammad Yamin Khan: If it is not earried out, will you give him
punishment ?

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That the demand under the head ‘Railway Board' be reduced by.Rs. 100."

The motion was negatived. '

I'nperative Need of Allotment of Wagons for Transport of Rice to Deficit Areaa
of the Madras Presidency.

Mr. H. A. Sathar H. Essak Salt (West Coast and Nilgiris: Muham-
madan): Sir, I move: ' - -

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

The question that I witht to bring to the notice of the Government and
" the House is rather one limited by territorial considerations. Only Members
from the Madras Presidency will have some interest in this—particularly
persons from_ the west coast. I have, I am sorry, very little ttme and T
just wish to bring to the notice of the Government the plight in which we
- on the west coast of India are placed due to‘the exigencies of war, and due
also to the prior consideration that is always received by demands .from any
- other part of the country except the west coast. Somehow- it is anfortunate
that we should be placed at the extreme south and west of India and, there-
fore, our needs receive very little attention. This is one example of that.
" The position on che west coast is as may be shown by the short notice
questions that T asked in the last Session, that we depend wholly and eom-
pletely. on the import of rice from the eastern districts. Before losing Burma
we were dependent or Burma. At present, because of want of wagons, F
- do not know, due to some restrictions or instructions from the Jovernment
of India or the Provincial Government, we get very little rice in our parts,
' The demand on the rice produced in the eastern districts comes from many many
sides. The greatest priority is given to the demand from Ceylon, and, there-
fore. all the wagons that are available are transferred for carrying rice to
* Ceylon. Next in importance—because either of the Government of Tndin or

t -
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the DProviucial Govermment-—come the Indian . States of Travancore - and
«Cochin. Then next 1y importance come the eastern districts. Last of all do
we get our chance; and, therefore,, this question has becowe very acute in our
_part of the country. 1 want the Honourable Memher to be impressed with
“the great importaace of seeing that in this arrangement ‘'we are not completely
left out. My Honourable friend was kind enough to respond to my appeal
some three or four months ago and he was able to.do something to relieve a
Adifficult situation in my part of the country; but that was a very temporary
gelief that he affordéd to us; and what I request him, in _my .notion, aud
what I demand of the Government is that he should see that a sufficient
number of wagons are detailed for the constant and continual -transport of
.rxice from the easteyn districts to the deficit areas of the Madras Presidency
such as the west const. This in short is our demand and I hope iny Honour-
able friend will see to it that a number of wagons are kept there for the
constunt supply of rice to the -western districts and that those wagons are not
stransferred for any other purpose. Sir, 1 move.

Mr, President (The Honourable Sir Abdur Rahim): Cut motion moved:

“That the demand under the head ‘Railway Board’ be reduced by Rs. 100.”

. The Honourable Sir Edward Benthall: T am very conscious indeed of the
«difficulties which my Honourable friend is experiencing in his part of the coun-
“itry. As my Honourable friend knows, I paid a visit to that part of the world
in December and liz:d visible evidence of the conditions which were prevailing
there at that time. But I am not sure that , my Honourable friend iS not
mixing up the question of the supply of foodstuffs and the. transport of them.
‘Sownetimes, transport is blained when it is not at all at fault, and T rather
fancy that that is in fact-the case in the west coast of Southern India. As
regards internal movements in the Madras presidency, rice moves under permit
.and that permit has to come from the Grain Purchasing Officer. Unless
‘there are permits {o move that rice, reilways, of course, cannot move it. My

Honourable friend, I think, asked that the railways should stable wagons down
ithgre, in other words, they should keep wagons idle in case food were offered.

Mr. H. A. Sathar H. Essak Bait: They will never be kept idle.

The Honourable Sit Edward Benthall: So long as they are not kept idle
T have no objection. T think the Honourable Member can rest assured not
only that we will make uvailable all the necessary wagons to move foodstuffs
to the west coast but that, in fact, we have provided wagons for all the food-
stuffs that have been offered. At the end of last month there was a report
from the Regional Controller of Priorities not only that despatches were meet-
ing the traffic offering but also that there had been, instances in which wagons
had been provided against registered permits for movement to that part of
the world but the wagons had not been loaded. Rice comes nat only from
Madras but from as far afield as the Central Provinces and Orissa, involving
:a very long haul. " ’

Mr., H. A. Sathar H. Essak Sait: For Malabar? .

. The Honourable 8ir Edward Benthall: T believe so; if not for Malabar, fér
‘Cochin and Travancore. On occasion we have arranged block trains to cerry
rice to that part of the world. Quite recently too we have had the Chairman
of the Madras Transport Board expressing his appreciation of the efforts which
‘the M. & 8. M. Railway have made to move rice to the west coast. Sir, T
think I can safely assure my Honourable friend that this question which he
‘wishes to ventilate by a cut motion is having the serious attention of the
War Transport and Railway ‘Departments and the priority authorities locally
and I do not think that if foodstuffs are provided he need have any anxiety
that they will not te moved. Sir. I oppose. ' -

Mr. H. A, Sathar H. Esgak Sait: Tn view of the statement made by the’
Honourable Member, T beg leave of the House to withdraw the motion,
The motion- wes, by leave of the Assembly, withdrawn.

~
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* Mr. President (The Honourable $ir Abdur Rahim): The Mushm League
Party have still five minutes more. Do they wish to mqve any othér motion?
Sir Mubammad Yamin Khan: No, Sir. “You may put the Demands.
Mr. President (The -Honoureble Sir Abdur Rahim): Very well.

DemMAND No. 1.—RaiLway BoaARrD.-
Mr. President (The Honourable Sir Abdur Rahim): The question is: .
“That a sum not exceeding Rs. 13,26,800, he granted to the Governor General im.
Council to defray the charges which will come in course of payment during the year ending:
the 3lst day of March, 1844, in reapect of ‘Railway Board'.”
" The motion was adopted.

Demanp No. 2.—Aupirt. g

Mr. President (The Monourable Sir Abdur Rahim): The. questlon is: .

“That a sum not exceeding Rs. 14,16,000 be granted to the Governor Geueral i
Council to defray the charges which will come in course of payment during the year ending:
the 3lst day of March, 1944, in respect of ‘Audit’.”

‘The motion was adopted

DeEMAND No. 3.—MIScEL LANEOUS FXPENDITURE.

Mr. President (The.Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 11,560,000 he granted to the Governor ‘General im
Council to defray the charges which will come in course of payment during the year ending’
the 3lst day of March, 1944, in respect of ‘\hswl‘hneous Expenditure’.” ’

The motion was adopte

DeEMaND No.- 5,—PAYMENTS To INDIAN STATES 'AND COMPANIES,
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a sum not exceeding Rs. 2,34,55,000 he grauted to the Governor General im:

Council to defray the charges which will come in course of payment during 4he year ending
the 3lst day of March, 1844, in respect of ‘Payments to Indian States and Companies’.'™

The motion was ,adopted
" DEmaND No: 6-A.—WORKING ExXpENSES—MAINTENANGE OF STRUCTURAL WORKS..
Mr. President (The Honourable Sir Abdur Rahim): The question is:
“That a_sum not exceeding Rs. 10,38,27,000 he granted to the Governor General im
Council to defray the charges which will come in course of payment during the year ending

%19 i'flst day of March, 1944, in respect of ‘Working Expenses—Maintenance of § %truct‘ral"
ov) " ”

The motion was adopted.: - hat
Demand No. 6-B.-—WoRrrRING ExPENSES—MAINTENANCE AND SUPPLY oF
LoocomoTive Powen,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 24,47,68,000 be granted t6 the Governor General inr
Council to defray the charges which will come in course of payment during the year ending
the 3lst day of March,- 1944, in respect of ‘kamg Expenses—antenanee and Supply-
of Locomotive Power’.”

The motion was adopted.

Demanp No. GC—WonKING ExpENSES—MAINTENANCE OF CARRIAGE AND

~ WaaoN STOCK.

Mr. President (The Honourable 8ir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 7,10,84,000 be granted to the Governor General in
Couneil to defray the charges which will come in course of payment during the year ending-
, the 3lst day of March, 1944, in respect of ‘Working E\penses—-—Mamtenance of Carriage-
and Wagon Stock’.”

The motion was~adopted.

DeEMAND No. 6-D.—WOoRKING EXPENSES—MAINTENANCE AND WORKING OF

Ferry STEAMERS AND HARBOURS.

Hl‘ Presldcnt (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 36,92,000 be granted to the Governor ' General in-
Council to defray the charges which will come in course of payment during the year ending:
the 31st day of March, 1944, in respect of ‘Working Expenscs—Maintenance and Working:
of Ferry Steamers and Harbours".”

The motion was adopted.

Dremand No. 6-E.—WorkmNG ExpreNsEs—FExpENSFs oF TRAFPIC Drmmm'r.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs, 12.55,22,000 he granted to the Governor General im
Council to defray the charges which will come in course of payment during the year ending

.
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the 31st day of March, 1844, in respect of ‘Working Expenses—Expenses of Traffic Depart-
ment’.”

The motion was adopted. B
IEMAND No. 6-F.—WORKING EXPENSES—EXPENSES OF GENERAL DEPARTMENTS.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs, 4,850,000 be granted to the Governor General in
Council to defray the charges which will come in course of payment during the year ending
the .qpt day of ihrch, 1944, in respect of ‘Working Expenses—Expenses of General Depart-
ments’.”’

The motion was adopted.

DeMaND No. 6-G.—WORKING ExpENSEs—MISCELLANEOUS EXPENSES,

Mr. President (The Honourable Sir Abdur Rahim): The question is:

*“That & sum not exceeding Rs. 9,67,19,000 be granted to the Governor General in
‘Council to defray the charges which will come in course of payment during the year ending
‘the 31st day of March, 1944, in respect of ‘Working Expenses—Miscellaneous Expenses’.’’

The motion was adopted.

‘DEMaND No. B-H.—WOoRKING ExPENSES—EXPENSES OF ELECTRICAL DEPARTMENT.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

5r.M,

“That a sum not exceeding Rs. 3,82,34,000 be granted to the Governor General in
<Council to defray the charges which will come in course of payment during the year ending
’t‘he 31st day of March, 1944, in respect of ‘‘Working Expenses—Expenses of Electrical

Jepartment’.’’

The motion was adopted.

DrMAND No. 7.—WORKING ExXPENSES—APPROPRIATION TO DEPRECIATION FuNp.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 12,84,00,000 be granted to the Governor General in
Council to defray the which will come in course of payment during the year ending
the 31st day of March, 1844, in respect of ‘Working Expenses—Appropriation to Depre-
ciation Fund’.”

The motion was adopted.

DeMAND No. 8.—INTEREST CHARGES.

Mr. President (The Honourable Sir Abdur Rahim): The question is:

“That a sum not exceeding Rs. 1,04,000 be granted to the Governor General in
Council to defray the es which will come in course of payment during the year ending
the 31st day of March, 1944, in respect of ‘Interest charges’.’

The motion was adopted.

DeMaND No. 10.—APPROPRIATION TO RESERVE.
Mr, President (The Honourable Sir Abdur Rahim): The question is:
“That & sum not exceeding Rs. 8,93,75,000 be granted to the Governor General in

Council to defray the charges which will come in course of payment during th i
the 31st day of March, 1044, in respect of ‘Appropriation pt,oyR,eaer\re"}.".8 ® yoar ending

The motion was adopted.
DeEMaND No. 11.—NEw CONSTRUCTION. -
Mr. President (The Honourable Sir Abdur Rahim): The question is:

o “T{‘lato ad lfum ?’?t ;xceodingh.R].’s. 11,1000 be granted to the Governor General in
ounc efray the charges which will come in course of payment duri i
the 3lst day of March, 1944, in respect of ‘New Constmctigny.". uring the year ending

The motion was adopted.
) DemanDp No. 12.—OpeN LiNe WoRKS.

‘Mr. President (The Honourable Sir Abdur Rahim): The question is:
(‘ou;xTci}ia:o a.dez;t;n ::: oil:;ceedmgh.Rﬁ. glsl,oo,w,ooo be granted to the Governor General in
Jounc y charges whic i i i
the 3Ist day of March, 19%4, in respz::t ggnt?);ncﬁ:: eéoglz.m,ent daring the year ending

The motion was adopted.
The Assembly then adjourned till Eleven of the Clock on Th
25th February, 1948, ® Clock on Thursday, — the



Copies of the Debates of the Legislative Assembly and of the Oouncil
of State are obtainable on sale from the Manager of Publications, Oivil
Lines, Delhi. .
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